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WESTERN ZONE BENCH, PUNE

APPEAL NO. 61 OF 2026 (WZ)

IN THE MATTER OF :-

Al-Saad Builders & Developers & Anr. .....Appellants

Versus

Administration of the Union Territory
of' Dadra and Nagar Haveli & Daman
& Diu & Ors. ....Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 2 -
DAMAN AND DIU COASTAL ZONE MANAGEMENT
AUTHORITY.

I, Puneet Kulshreshtha, Member Secretary, Daman & Diu Coastal
Zone Management Authority — DDCZMA, having my office at Fort
Area, Moti-Daman, Daman - 396220, do hereby solemnly affirm on oath

and state as under :-

. In my official capacity as stated above I am conversant with the

facts and circumstances of the case as such I am competent to swear this

@/

Affidavit.
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At the outset I deny each and every contention raised by Appellant

unless specifically admitted herein under by me.

PRELIMINARY SUBMISSIONS :

L.

)

J

It is submitted that present Appeal is misconceived,

contrary to record and liable to be dismissed.

The Order dated 18.02.2026 was issued pursuant to a duly
convened meeting of the Daman & Diu Coastal Zone

Management Authority (DDCZMA) held on 16.02.2026.

The decision was taken unanimously after due deliberation
and is a reasoned statutory exercise under Section 5 of the

Environment (Protection) Act, 1986 (The Act).

The subject site is classified as CRZ-1A (Mangrove Buffer
Zone) under the approved CZMP 2011 and is designated as
No Development Zone (NDZ) under paragraph 8(I)(i) of the

Coastal Regulation Zone Notification, 2011.

Present Appeal is liable to be dismissed as Appellant in
RCS No.16 of 2019 filed before Civil Judge (Junior
Division), Daman has not impleaded Daman & Diu Coastal

Zone Management Authority as party respondent
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deliberately and with mala fide intention. Only Daman
Municipal Council (DMC) was impleaded as party.
* Similarly before District and Sessions Court as well as
before Hon’ble High Court appellant has not impleaded
answering respondent as party being fully aware of the fact
that Coastal Zone Management Authority is a necessary
party. DMC vide notices has repeatedly stated that appellant

has not obtained CRZ clearance.

6. It is stated that Show Cause Notices were issued to
respondent on 15.03.2017, 16.03.2017, 03.04.2017,

05.06.2017, 12.06.2017, 14.05.2018 and 17.05.2018 by

Daman Municipal Council. That in the very first notice
issued on 15.03.2017 Appellant was requested to intimate as
to whether he desired to be heard in person in the matter.
Thus Appellant was repeatedly granted opportunity of
- hearing and on 17.05.2018 appellant was personally heard.
However he has been misleading authorities as well as the

Hon’ble Court.

1 That Ld. Civil Judge (Junior Division), Daman vide order

dated 25.07.2019 has held that appellant has carried out

B
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construction contrary to conditions of the construction
licence. The Hon’ble District and Sessions Court has
affirmed the findings arrived at by Ld. Civil Judge (Junior

Division), Daman.

That on 02.02.2026 Show Cause Notice was issued to

~appellant and in reply to notice appellant has stated that he

will apply for CRZ clearance once he gets confirmation that
building structure is falling under CRZ-1I and is capable of

regularization.

On 09.02.2026 Notice was served upon appellant for
personal hearing and partners of appellant were present in
the meeting, accordingly, their submissions were recorded

in minutes of meeting dated 16.02.2026.

It is stated that the appellant during personal hearing
contended that they were not aware that CRZ Notification is
to be complied with whereas in reply to SCN dated
16.03.2017 it was contended by appellant that Urban Area

are classified under the categories CRZ wherein the

" reconstruction is permitted upto the existing building line of

B~
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the Coastal Line. It was further stated that their construction
comes within the definition of reconstruction of existing
house therefore the provisions of Coastal Regulation Zone
is not applicable in his case. Thus, the contention raised by
the appellant that he was unaware about applicability of

CRZ has no force at all and deserves to be rejected.

That after the Order was passed by Hon’ble High Court on
18.12.2025, inspection was carried out and notice of hearing

was given to Appellant. A Meeting of DDCZMA was held

~on 16.02.2026 in which Appellant No.l & 2 were present

and they have signed the attendance sheet. Therefore it
cannot be contended that Principles of Natural Justice have

been violated.

It is further stated that on 13.01.2026 Appellant has filed

Application for Regularization before the Planning and

Development Authority, Office of Town and Country

Planning, Daman and Daman Municipal Council (DMC).

4
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(). That on 19" February, 1991 Ministry of Environment and

Forest declared Coastal Stretches as Coastal Regulation

Zone (CRZ) and regulated activities in the CRZ, imposed

restrictions on industries, operations and processes in the

CRZ and prohibited setting of New Industries and expanses

- of existing Industries and prohibited activities. Category-1

(CRZ-1) as under :-

“(1) Areas that are ecologically sensitive and
important, such as national parks/marine parks,
sanctuaries, reserve forests, wildlife habitats,
mangroves, corals/coral reefs, areas close to breeding
and spawning grounds of fish and other marine life,
areas of outstanding natural beauty/ historically/
heritage areas, areas rich in genetic diversity, areas
likely to be inundated due to rise in sea level
consequent upon global warming and such other
areas as may be declared by the Central Government
or the concerned authorities at the State/Union

Territory level from time to time”.

(-
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ii. Area between low tide line and the high tide

line.

A copy of Notification dated 19™ February, 1991 is annexed

" as ANNEXURE R-1.

(if). That on 06.01.2011 Ministry of Environment and Forest
issued the Coastal Regulation Zone Notification and vide
said Notification imposed restrictions on the setting up and
expansion of Industries, Operations or processes in the CRZ
it is stipulated that CRZ shall apply to the land between

- High Tide Line (HTL) to 100 meters or width of the tree

whichever is less.

It is stated that as per Coastal Zone Management Plan
the subject site falls under CRZ-1A (a) and it is classified as
a no Development Zone. Therefore no construction or
development activity is permitted. It is further stated that

Note-8 in para-8(i) reads as under -

“(i) The word existing use hereinafter in relation to
existence of various features or existence of regularisation

or norms shall mean existence of these features or

L%
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" regularisation or norms as on 19.02.1991 wherein CRZ

notification, was notified.

A copy of Notification dated 06.01.2011 is annexed as

ANNEXURE R-2.

That on 09.11.2012 construction licence No0.21/2012-13

was granted to the respondent Clause-16, 17(k) & 17(m) of

the License reads as under:-

“16. The owner shall also obtain the
licence/permission/N.O.C. from any other competent
authority if required under any other provisions of
law for the time being in force, before the

commencement of the construction works.

17(k) The licensee should obtain NOC from the
Fire department prior to commencement of work
and on completion of work and should submit to this

Council.

[7(m) The licensee will be responsible if any

queries from the CRZ committee arises.”

b
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A copy of Constructions Licence dated 09.11.2012 is

annexed as ANNEXURE R-3.

(iv). That on 13.04.2016 permission for proposed residential
building was extended from 09.11.2015 to 08.11.2018 it

was stated as under:-

“Further, the licensee shall be liable to any violation
of any rules/ regulation  Court  Order,
& Directions/Order of the Administrator of UT of
Daman, Div and DNH, Directions/Order of the Govt.
of India. And the violated portion if constructed will

be demolished and the expenditure incurred in this

: process will be recovered from the licence.”
i’

(v). That on 15.03.2017 Show Cause Notice was issued to
respondent by Daman Municipal Council (DMC) stating
that licensee has not obtained No Objection Certificate
(NOC) by Fire Department and has thus violated condition
17(k) of the construction licence and he was required to
reply to the notice within 15 days of receipt of Notice and

_ he was further requested to intimate whether he desired to

be heard in person in the matter.

C%
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That on 16.03.2017 DMC issued a notice to respondent
stating that as per condition No.16 and 17(m) of
construction licence dated 09.11.2012, it was mandatory for
the owner/developer to avail all the licences/permission
from competent authority, however appellant has not
availed NOC/Permission from CRZ Committee which is in
gross violation of construction licence and if appellant has
obtained any NOC it may be produced within 15 days of the
receipt of Notice. Therefore respondent was directed to
Show Cause in writing within 15 days of receipt of notice as
to why the construction work should not be declared as

illegal.

That on 27.03.2017 Appellant replied to Show Cause Notice

dated 15.03.2017 and 16.03.2017 issued by DMC and stated

" that as per Coastal Regulation Zone the Urban Areas are

classified under categories CRZ-II wherein reconstructions
is permitted up to the existing building line of the Coastal
Line. Therefore they have not violated any of the provisions

of Coastal Regulations.

B
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(viii). That on 03.04.2017 another Show Cause Notice was issued

(ix).

and appellant was directed to reply within 15 days and it
was clearly stated that no further extension will be granted
and if no reply is received then the demolition would be

carried out.

That on 17.04.2017 Appellant replied to Show Cause Notice
and stated that they may be excused if they have failed to
fulfil any of the conditions of the licence and they have
applied for NOC from the Fire Department. However copy

of Application has not been produced on record.

That on 05.06.2017 notice was issued to appellant to
demolish extra construction within 7 days of receipt of
Notice to which respondent replied on 12.06.2017 and
stated that as per opinion of their architect construction has
been done as per approved plan and the measurement
carried out by DMC is not acceptable to them. It was further
stated that in the event any violation is noticed they are
ready to pay the regularization fees and the same may be

regularized under the building bye-laws.

C
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That on 17.05.2018 after Joint Inspection of the building
opportunities of hearing was granted to appellant wherein
representative of appellant pleaded that extra construction
may be regularized and vide order of the said date it was
informed that request for regularization cannot be accepted
and he was directed to demolish the extra constructions

within 24 hours of receipt of Notice.

That despite the notices issued as well as despite granting

- opportunity of hearing neither appellant rectified any

violation  pointed out by various notices nor gave a
satisfactory reply. Vide Office Order dated 27.06.2019
DMC stated that the said building is situated in Coastal
Regulation Zone and no objection certificate from the CRZ
Authority has not been obtained by the concerned person. It

was further stated that appellants act is not only in gross

violation of laws Rules and Norms but also puts human

lives in danger as structural safety, stability of building be
ensured if all the norms of building bye-laws Coastal
Regulation Zone and Fire Department are not followed in

letter and spirit.

o
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Therefore DMC directed appellant to demolish the
entire building immediately on receipt of the Notice failing
which DMC will demolish the entire building at the cost of

Appellant.

It i1s stated that demolition Notice dated 27.06.2019 was

~issued as appellant had not complied with the

conditions/directions issued by Notice dated 15,03,2017,
16.03.2017, 03.04.2017, 05.06.2017, 14.05.2018, and

17.05.2018.

Appellant filed Regular Civil Suit No.16 of 2019 before
Civil Judge (Junior Division), Daman, challenging Notice
dated 27.06.2019 issued by DMC and the Ld. Civil Judge
(Junior Division), Daman vide Order dated 28.06.2019 was
pleased to issue Show Cause Notice and granted ad-interim
injunction as appellant pleaded that he has started
demolition of walls of the suit building on 28.06.2019 at
6.45 AM. Whereas the demolition was not carried out by

the Appellant in accordance with law.

(-
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That on 29.07.2019 Ld. Civil Judge (Junior Division).

Daman, after perusing Fire Safety Audit/inspection Report

of the Assistant Director Fire & Safety Services, Daman

(xvi).

was pleased to dismiss Application filed by Appellant under
Section 39 Rule 1 & 2 CPC and it was held that suit
building is constructed in violation of construction licence
and the noncompliance of obtaining Fire Department NOC
prior to commencement of the construction cannot be taken

lightly. It is stated that Civil Misc. Appeal No.2 of 2019

filed by Appellant against Order dated 29.07.2019 in RCS

No. 16 of 2019 passed by Civil Judge (Junior Division),
Daman was dismissed by District and Sessions Court,
Daman vide Judgment and Order dated 22.10.2022.
Thereafter respondent had filed Writ Petition before

Hon’ble High Court of Bombay.

That on 09.12.2025 Appellant submitted before the Hon’ble
High Court of Bombay that they are agreeable to apply for
regularization by filing an appropriate Application and
would file an Affidavit cum undertaking that they would

apply for regularization within a period of 4 weeks.

B
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(xvii). In compliance with directions of the Hon’ble High Court on
18.12.2025, the appellant has filed an Application for
Regularization on 13.01.2026 and on 10.02.2026, Appellant

has applied for Fire NOC.

(xviii).That on 15.01.2026 Chief Officer Daman Municipal
Council (DMC) addressed Letter to the Chairman

' DDCZMA stating that Appellant had constructed the
building under Construction Licence dated 09.11.2012
which was renewed on 13.04.2016 the building comprises
ground plus 10 floors and was completed in the year 2017.
It was further stated that Chief Officer DMC issued notices
and orders for unauthorised constructions and occupation,
non-submission of CRZ clearance and NOC from Fire
Department and violations of building bye-laws and licence
conditions. However appellant continued with the
violations. A copy of Letter dated 15.01.2026 is annexed as

ANNEXURE R-4.

(xix). That on 27.01.2026 DDCZMA sought information from
Chief Officer DMC as to whether appellant had applied for

“any CRZ permission or whether he has submitted any

B
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permission of CRZ. A copy of Letter dated 27.01.2026 is

annexed as ANNEXURE R-5.

That on 28.01.2026 DDCZMA requested Chief Officer
DMC to constitute a Joint Committee comprising Officers
from DMC, planning and Development Authority,
Mamlatdar Office and City Survey Office to ascertain the

exact location of Al-Saad Terrace.

Thereafter site inspection was conducted by Joint
Committee on 30.01.2026 and it was reported that the
building known as Al-Saad Terrace is located within 100
meters of the High Tide Line (HTL) of Daman Ganga
River. A Copy of Inspection report dated 30.01.2026 is

annexed as ANNEXURE R-6.

(xxi1). That on 30.01.2026 Chief Officer DMC informed

DDCZMA that no CRZ clearance or permission was
submitted or applied for in respect of the said building
during the process of grant of construction permission. A

copy of Letter dated 30.01.2026 is annexed as

(w

ANNEXURE R-7.
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(xxiii).That on 02.02.2026 Show Cause Notice was issued to
respondent Under Section 5 of the Environment Protection
Act, 1986 read with Rule-4 of the Environment Protection
Rules, 1986 for violation of the provisions of Coastal
Regulation Zone Notification-201 1. It was stated that on the
basis of material placed on record including the Joint Site
Inspection Report, it is clear that building known as Al-Saad
k - Terrace is located within 100 meters of the HTL of Daman
Ganga River and no CRZ clearance was submitted or
applied for. Thus, the constructions of Al-Saad Terrace
constitutes a prohibited activity under the CRZ Notification
— 2011 in violation of paragraph-8(1) of CRZ-1 and is
therefore liable for action under Section 5 of the Act.
Appellant was called upon to Re-plyl' to the Show Cause

Notice within 7 days from the date of receipt of the Notice.

(xxiv).That on 09.02.2026 appellant replied to the Notice and
requested respondent to withdraw Show Cause Notice. It
was stated that Appellant undertakes to apply for
regularization by filing suitable application as per

provisions of CRZ once appellant get confirmation that
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building structure is falling under category of CRZ-II and

being capable of regularization.

Appellant has been continuously misleading the authorities
as well as Hon’ble Court before the Civil Judge (Junior
Division), Daman in RCS No. 16/2019 by submitting that in
compliance with Notice dated 05.06.2017 he has removed
extra constructions and intimated the same to respondent
whereas ground reality is that the demolition was not

carried out by the Appellant in accordance with law.

(xxvi).It is an admitted fact that Appellant is a partnership Firm

- Appellant No.l" is owner of non-agricultural plots and

Appellant No.2 is a developer and appellant in his reply
dated 27.03.2017 as well as 09.02.2026 has stated that
construction carried out by him comes within the definition
of existing house which contention is not acceptable as
appellant has developed the property and has constructed

building consisting of ground floor plus 10 floors. In Writ

Petition No. 13339/2022 filed before Hon’ble High Court

appellant has contended “whether the respondent can insist

on Fire NOC from the Fire Department when the Fire

0%
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Department does not issue NOC for high rise building in

Daman”

(xxvii).Appellant was granted opportunity of hearing. Notices
were issued to Appellant on dates mentioned as above
against the violations committed by him and Final Notice

B was issued on 05.06.2017. It is stated that Appellant was
granted opportunity of hearing on 17.05.2018 after Joint

- Inspection of the building was carried out and it was
submitted on behalf of representative of appellant that extra

construction may be regularized. However, as it is not

permissible as per the prevailing provisions of the law,
therefore, appellant’s request for regularization was rejected
and he was directed to demolish extra construction within

24 hours.

(xxviii).It is stated that the meeting of DDCZMA was scheduled to
be held on 16.02.2026 and the appellant was given prior
notice to appear in person on 09.02.2026 which was duly
record by him. On the scheduled day of hearing, the
partners/developer Al-Saad Builders appeared in personal

hearing and it was stated by them that they were unaware of

%
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applicability of CRZ Notification-2011. Thereafter
respondent made a written representation dated 16.02.2026
seeking 6 weeks time to file a Detailed Reply. A copy of
Notice dated 09.02.2026 issued by respondent is annexed as

ANNEXURE R-8.

B (xxix).DDCZMA on 16.02.2026 convened a meeting to deliberate
upon the matter relating to violation of provisions of CRZ
!} Notification — 2011 by appellant. Minutes of Meeting

recorded that the subject site falls under CRZ-1A

(Mangrove Buffer zone) classified as No Development
Zone where no constructions or developmental activity is
- permitted. Partners of appellant were present in the meeting.
They were heard and their submissions were recorded.

DDCZMA recorded following findings:-

(1). The subject construction is located in CRZ-IA
(mangrove buffer zone), designated as a No
Development Zone (NDZ), where no construction is
permissible under paragraph 8(I)(i) of the CRZ

Notification, 2011.

Y
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(ii)). No prior CRZ clearance was obtained Dbefore

commencement or completion of construction.

(iii). The structure constitutes as prohibited and continuing
violation of the CRZ Notification, 2011 issued under
the provisions of the Environment (Protection) Act,

1986.

(iv). The plea of lack of knowledge is untenable in law
and cannot be accepted as a defence against statutory

non-compliance.

[t is submitted that minutes of the meeting record presence
of two partners of appellant. A copy of the Attendance

Sheet dated 16.02.2026 is annexed as ANNEXURE R-9

and Copy of Minutes of Meeting dated 16.02.2026 is

annexed as ANNEXURE R-10.

(xxxj. Thereafter on 18.02.2026 DDCZMA issued directions for
demolition of the structure within 15 days and it was
directed that cost of demolition shall be recovered from the
owner and construction and demolition waste shall be

carried out strictly in accordance with the Constructions and

0%
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Demolition Waste Management Rules, 2016 and
environmental compensation amounting to Rs.1,01,60,000/-
(One Crore One Lakh Sixty Thousand) was levied on
appellant for unauthorized constructions in CRZ. A copy of

Order dated 18.02.2026 is annexed as ANNEXURE R-11.

5,

N
\ﬁ‘:g‘ (xxx1).That on 20.02.2026, in compliance with the Order dated
AYPATEL V'

nan-3%21 |
g, No. f
2024 7 ¢

~— ..-‘ -n-
t ‘E -‘Vdf
INOF *,

18.12.2025 passed by the Hon’ble High Court in the Writ

g R

Petition No. 13339/2022, a Corrigendum was issued and the

S time period granted for demolition of the unauthorized
structure was modified from fifteen days (15) to four weeks

to be reckoned from the date of Original Order dated
18.02.2026 and all other directions contained in Order dated

- 18.02.2026 remained unaltered. A copy of Order dated
20.02.2026 passed by the DDCZMA is annexed as

ANNEXURE R-12.

1. PARA-WISE REPLY

1. In Reply to Para-1 it is stated that Appellant was given
opportunity of hearing and the said fact is recorded in Minutes of

Meeting dated 16.02.2016 wherein it has been recorded that—

(o
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“Shri  Javeduddin Z.  Kazi and Shri  Anand.
Partner/Developer of M/s. Al-Saad Builders & Developers,
appeared before the Authority and were afforded an

opportunity of personal hearing .

., During the course of hearing it was submitted by Appellant
that they were unaware of the applicability of CRZ
Notification-2011 to the subject property. Whereas on the

contrary, on 27.03.2017 in reply to show cause notice dated

4'324“‘ ” 15.03.2017 and 16.03.2017 Appellant has stated that as per
provisions of Coastal Regulation Zone the Urban Area are
classified under the categories CRZ-II wherein the
reconstruction permitted upto the existing building line of
the Coastal Line and provisions of CRZ is not applicable in
their case. Therefore they have not violated any of the

provisions of the Coastal Regulations. However, it is

submitted that ignorance of law is no excuse.

(B9]

In Reply to Para-3A it is stated that Principle of Natural Justice
was followed and Show Cause Notice dated 02.02.2026 was
issued to respondent which clearly spelt out the violations

committed by Appellant to which appellant replied on 09.02.2026

b
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and personal hearing was granted to appellant and two partners
appeared for personal hearing on 16.02.2016 before the Authority.
Written representation submitted by the partners was taken on
record and the Minutes of the Meeting dated 16.02.2026 clearly
record that the submissions of Appellants were considered. It is
further stated that the respondents were heard and accordingly, a
detailed and reasoned order was passed on dated 18.02.2026 after
taking into the consideration of the submissions as well as the
written representations and the reply filed by Appellant. It is
further stated that provisions of the Act as well as the rules were

followed.

In Reply to Ground A(ii), it is stated that Rule-4(5) of the
Environment Protection Rules was adhered to. Appellant has

caused grave Environmental Injury by constructions in CRZ-1(a)

NDZ.

In Reply to Ground A(iii), it is stated that vide Notice dated
18.02.2026, 15 days time was granted which was later on
extended to 4 weeks in compliance with order dated 18.12.2025

passed by Hon’ble High Court.

0%
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In reply to para-B it, is stated that the site in question falls in CRZ-
A as per the Coastal Zone Management Plan. The approved
Coastal Zone Management Plan Maps, the site as CRZ-1A as

Mangrove Buffer.

In reply to Para-C, it is stated that answering respondent has
complied with the order passed by Hon’ble High Court of Bombay
in“.Writ Petition No. 13339/2022 and has issued a corrigendum
dated 20.02.2026 to Order dated 18.02.2026 and has extended the
time period for demolition of unauthorized structure. It is further

stated that the action under the Act is independent of Municipal

Proceedin gs.

Contents of Para-4&5 are matter of record and do not need any
reply. It is denied that municipal permission overrides CRZ law.
The Minutes record that DMC vide letter dated 30.01.2026
categorically confirmed that no CRZ clearance was applied for or
obtained at any stage. CRZ clearance is mandatory and
independent of municipal sanction. Municipal permissions do not

override the statutory regime under the Environment (Protection)

Act, 1986.

0%
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8. Contents of Para-6 are denied. DDCZMA is the Authority to
decide about the CRZ and the category in which a particular
property falls. Therefore, any averment made by respondent No.3
does not change the category in which the property falls. CRZ
classification is determined solely by approved CZMP maps.
DDCZMA is empowered to categorise area and DMC cannot step
into shoes of DDCZMA. As stated above, DDCZMA was not
impleaded as party before the Ld. Civil Judge (Junior Division),
Daman, Ld. the District and Sessions Court, Daman as well as

before Hon’ble High Court of Bombay. Following conclusions

ol . were reached by the Authorities.

a. Joint inspection dated 30.01.2026 established that the
structure lies within 100 metres of the High Tide Line (HTL) of

Daman Ganga River.

b.  As per approved CZMP 2011, the site falls in CRZ-IA
(Mangrove Buffer Zone).

C. CRZ-IA is designated as No Development Zone (NDZ).

d. No construction is permissible therein under paragraph

8(I)(1) of the CRZ Notification, 2011.

@/_
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Contents of Para-7 are denied. The SCN was issued on the basis of
a joint inspection and CZMP 2011 classification. The
Corrigendum dated 20.02.2026 was issued in compliance with
Order dated 18.12.2025 passed by the Hon’ble High Court and

time was extended accordingly.

In Reply to Para-8, it is stated that the representation of appellant
was considered and his request for grant of extension of time for
six weeks was rejected and a reasoned order was passed on

following grounds:

a. Admitted absence of CRZ clearance,
b. Undisputed CRZ-IA classification,

c. Absolute statutory prohibition in NDZ.

In Reply to Para 9 and 10, it is stated that the Show Cause Notice
dated 02.02.2026 granted a period of seven (7) days to submit
reply, which, in the facts and circumstances of the case,
constitutes a reasonable opportunity. The Appellants submitted a
written reply and were-afforded a personal hearing on 16.02.2026,
after which the Order was passed upon due consideration of their

submissions. Further, by way of Corrigendum, the compliance

(o
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period was extended to four weeks, thereby granting additional

time beyond the original direction.
Rule 4 of the Environment (Protection) Rules, 1986 does not

prescribe a mandatory minimum period of fifteen days in every

case; it requires that a reasonable opportunity of being heard be

=5 v
3\_ !"?__v provided prior to issuance of directions. The requirement of
R ' k4
\ 2P R . g ; :
NE V.7 natural justice was fully satisfied through issuance of notice.
%id | §
%L | .. o _
o i ; receipt of written reply, and grant of personal hearing.
ULt/ o I
/’I".‘-' _} .
. A |
J'\ d“ i g . . . 2
v # The request for six weeks’ time was duly considered and declined.
as the subject structure was already completed and the violation

pertains to construction in CRZ-IA (No Development Zone),
where the statutory prohibition is absolute. The said request was

therefore found to be unreasonable and not justified in the facts

and circumstances of the case.
12.  In Reply to Para-11, it is stated that the Order dated 18.02.2026 is

detailed and reasoned order and contentions raised by Appellant

have been considered and rejected in accordance with law

applicable and Order of the Hon’ble High Court has been

complied with.

a
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REPLY TO FACTS-

Contents of para-12 are matter of record. However, it is stated that
appellant has himself admitted that earlier the building consisted
of ground floor and 1% floor. Therefore, ground floor plus 10
storeyed building by no stretch of imagination on the same land

can be considered to be an existing building.

it is submitted that assuming without admitting existence of an

earlier structure, the same does not dilute the statutory prohibition

~applicable to CRZ-1A (Mangrove Buffer Zone) under paragraph

8(I)(i) of the Coastal Regulation Zone Notification, 2011, which

prohibits new construction in No Development Zone (NDZ).

In Reply to Para 12(b) it is submitted that the Municipal
Construction Licence dated 09.11.2012 issued by DMC is a matter

of record.

However, it is specifically denied that:

a. Municipal licence substitutes CRZ clearance.

b. Municipal approval overrides statutory CRZ restrictions.

c. - Construction licence confers immunity from environmental
law.

Q-
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As stated above DMC vide letter dated 30.01.2026 categorically
confirmed that no CRZ clearance was applied for or obtained by
the -appellant whereas CRZ clearance is mandatory and

independent of municipal permission.

In Reply to Para 12(c) & (d) it is stated that Sale Deed and
Development Agreement are matters inter se between private
parties. However, said documents do not Cure absence of CRZ
clearance, override coastal regulation and Create estoppel against

 statutory prohibition.

In Reply to Para 12(e) it is stated that extension of construction
permission dated 13.04.2016 granted by the Daman Municipal
Council is merely a municipal administrative act and operates
subject to central environmental legislation. The Coastal
Regulation Zone Notification, 2011, issued under Section 3 of the
Act, has overriding statutory force and prevails over any local
building permission. In view of the express prohibition applicable
to CRZ-IA (No Development Zone), any construction undertaken
without prior CRZ clearance is void ab initio and incapable of

being validated by municipal sanction or extension thereof.

4
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In Reply to Para 12(f) it is denied that the plot was classified as
CRZ-II under 1991 CZMP. Whereas as per Approved CZMP
2011, the site falls within CRZ-IA (Mangrove Buffer Zone) and

same has been affirmed by Joint Inspection dated 30.01.2026 .

In Reply to Para 12(g), it is stated that the building consists of a
Ground plus Ten Upper Floors RCC structure, constituting a new
multi-storeyed high-rise building. Such construction is expressly
impermissible in CRZ-IA (No Development Zone) under the
Coastal Regulation Zone Notification, 2011 and is therefore ex
facie contrary to the statutory prohibition and cannot be called an
existing building. When appellant has himself admitted that a
development agreement was entered into between the partners. It
is emphatically denied that the said construction is lawful,
compliant with CRZ norms, or merely an alteration of an existing
structure.

Contents of Para-12(h) are denied though the CZMP 2011 was
notified on 24.10.2018. However, Mangrove areas and their

ecological sensitivity existed prior to 2011.

CRZ-I category under the 1991 Notification included ecologically

sensitive areas including mangroves. The 2011 Notification

&
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clarified and strengthened the buffer protection regime. There is

no question of retrospective application. The violation are

continuous in nature so long as the structure stands.

Conténts of Para- (i-1) are matter of record as stated above vide
show cause notice dated 15.03.2017 appellant was given
opportunity of hearing. However he did not avail of the same. It
was established that irregularities were existing and DMC has all
along raised objections by issuing notices, however appellant
continued flagrant violation of the norms and always made
misleading statements. The pendency of civil proceedings does
not bar action under Section 5 of the Environment (Protection)

Act, 1986.

Reply to Para — (m-s) it is stated that the Ld. Civil Judge (Junior
Division), Daman granted interim protection to appellant on a
statement made by him that he has already started demolition.
However, Civil Judge (Junior Division), Daman was pleased to
dismiss Application under Order — 39 Rule 1&2 and held that
appellant has constructed the suit building in violation of

construction licence and did not obtain NOC prior to

&b
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commencement of construction. The the District and Sessions

Court was also pleased to dismiss the Appeal filed by the

Appellant.

23. ~In Reply to Paras (t-u), it is stated that vide Order dated

L—Ai “t' 09.12.2025, Hon’ble High Court granted liberty to the appellant to
LAY F:"f‘\\;f; "z apply for regularization on a statement made by him. However,
:‘%};ﬁ: 1 f -4 ; the Hon’ble High Court neither declared the construction legal nor
Vmg 1 ,{" held that the structure is outside CRZ. The High Court further did

not bar DDCZMA from exercising statutory powers.

24, In Reply to Para (v-w), it is submitted that appellant filed
Regularization Application before Daman Municipal Council and
Planning and Development Authority for regularization. However,
there is no provision under the Coastal Regulation Zone
Notification, 2011 permitting regularization of new construction in
CRZ-IA (NDZ). It is further submitted that Regularization cannot

override statutory prohibition.

25.  In Reply to Para-x it is reiterated that show cause notice dated
02.02.2026 was lawfully issued under Section 5 of the Act after

communication was received from DMC on 15.01.2026 and after

B
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carrying out joint inspection and after verification of CRZ-1/1A
classification and it is admitted by appellant that he has not even

applied for CRZ clearance.

Contents of Para-(y) are denied. The joint site inspection was a
preliminary fact-finding exercise undertaken for the purpose of
ascertaining the factual position on ground and does not, by itself,
entail any civil consequences. It is well settled that principles of
natural justice are required to be complied with prior to the
issuance of an adverse order, and not at the stage of internal

administrative inspection.

In thé present case, Principle of Natural Justice was fully complied
with. A Show Cause Notice was issued, a detailed written reply
dated 09.02.2026 was received and taken on record, and personal
hearing was scheduled on 16.02.2026 before the DDCZMA before
passing the Order. The allegation of denial of opportunity is

therefore misconceived and devoid of merit.

In Reply to Para-z, it is stated that as mentioned above, DDCZMA
was not impleaded as party before the Ld. Civil Judge (Junior

Division), Daman, Ld. the District and Sessions Court and before

s
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the Hon’ble High Court of Bombay and Affidavit filed by DMC
regarding CZMP Classification cannot override the DDCZMA
which is the body to determine, Approved CZMP, Mangrove

demarcation, HTL proximity and is empowered to issue Statutory

notification.

Contents of Para-(aa) are matter of record hence do not need any

reply. It is an admitted fact that reply filed by appellant was taken

on record and was duly considered.

Contents of Para-(bb) make it clear that appellant was duly heard
and notice of meeting was given to him one week in advance.
Thus, the procedure was fully followed and Principle of Natural

Justice was adhered to.

In Reply to Para (cc and dd) it is stated that Notices were being
issue.d to appellant since, 2017 and he received all the notices and
he never requested or applied for any documents. However, the
core issue in the matter is CRZ-IA classification and absence of

CRZ clearance. Consequently, certified copies of municipal

&

documents cannot change the CRZ status.
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In Reply to Para-(ee), it is stated that adequate opportunity was
granted to appellant and further time was not granted as appellant
had no CRZ clearance and CRZ-IA classification was undisputed,
No CRZ clearance existed. The compensation was calculated
strictly as per formula evolved vide judgment and order in O.A.
No0.593 of 2017 in the matter of Paryavaran Suraksha Samiti —Vs-
Union of India. It is stated that the Order was passed in

accordance with law.

Contentions raised by appellant in the grounds is denied and

whatever has been stated in the proceedings paras is reiterated.

On the facts and in the circumstances it is therefore most

respéctfully prayed that Appeal is devoid of merits and deserves to

be dismissed.

D NENT

Member Secretary (DDCZMA),

Daman & Diu
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I, Puneet Kulshreshtha, Member Secretary, Daman & Diu
Coastal Zone Management Authority — DDCZMA, do hereby
_, verified that the contents of above affidavit paragraphs are true and
.correct to the best of m knowledge as drawn from the records of the
LA :
| ) t ‘case, no part of it is wrong and nothing material has been concealed
'Ata i\ i}
eI ¢ ; therefrom.
NO~
08/ 3
I"":’)»QQ o Verified at Daman-396220 on this day of March, 2026.

solemnly atirmed before me by

shri.. § UL kulshares haky

o DU MU whoisidentified
, ~
bv Sh” ................ R T N PP PR PR T @

...whom | personally kKnow. DEPONENT

Member Secretary (DDCZMA),

Daman & Diu
S AWYAY PATEL
_______ Ao AR _ et s Notary
: g Reg. No. DN 0112024
F . A : ._ Shop | No 4 A !?y Apaﬂme
- B e Surya .,___I'.',hl Store,
\ ) ' g Dp 8 Daman-396 21 210
t ' T 4 vashal Chowk, .\am
N@MIM ‘;.- .. 2 _(«- !..’ | 4
= ; = 5 a7, \rr 3
‘i '.": o - Y . g \\ .‘.‘
T Et. o 336 73 !
f S Reg.-Np 5 2 Fi ?
i - B V8l Ng » >
!‘p ' . ) k < L A QJ’./‘ZO:}“ s < f
;s = I\ U e {:.'};/’T:.____ e ™
. £ ) o IS .

_NOTARIAL - NOTARIAL - NOTARIAL  NOTARIAL  NOTARIAL




ANNEXURE - R4

(%

dxai . 0.

ﬁw )-127

REGISTERED NO, D. (D.N.) 127

The Gazette of India

AGTETT
EXTRAORDINARY,
am N—avy 3—gv-wex (ii)
PART II—Scciion 3—Sub-Section (il)

T ® et
PUBLISHED BY AUTHORITY

v T T

dgo 105]

af foelt, goary, SO 20, 1891/FEAT 1, 1912

No. ll}a] NEW DELHI, WEDNESDAY, FEBRUARY 20, 1991[PHALGUNA 1,1912

mm#hﬂmmﬂmﬁthﬂhqmwﬁn w
T W 'R

Separate Paging Is given to this Part in order that It may be filed ns &
separate compilation

wifgra T A daray
(vafacr, == @qr wade )

g fm W ad fafe S difid X gY AT q@m
Pafirrer s ¥ wffyfinat w1 fafrafior w0 g Tatator (#wE)
wiefrre, 1986 % urr 3(2)(5) wye g 3(1) $R @
(geor) Prgaraed, 1086 % fam 5(3) (W) ¥ aw wiEFET |

7% =1, 10 =Y, 1991

WET, 114 (W) - wEfe @dT et @ wdw fafme
w(éwh)%w#ﬁmm@rmﬁvﬁw‘m’?
daral st wtmm T wfne & freg wfeat s oy
gr aatae (qemr) whidfrem, 1936 &1 w1 3(1) ) & arr
3(2)(5) & w7 TF WO BLMCA.-944 (£) faabs
15 Pamar, 1990 % wAMT Y &Y A dF

oiT wafs e wearT v Ay w9 i
fent f &

wer @ waiEesr (qeer) freaet, 10se ¥ fWoS
% o0 frmw (3) & mvx (W) @0 e wiedl T IR 6
& s wer dr wfewE a1 oag wE gn 1o AT AT

432 G101

M

wqef, erfed, e, faAfieerely,  afae, s qeesl o
WET, &1 wT A & 500 WEw oF ®w @7 @A P
7 gwfia & oaqr AR owd (@ & S war ey
& g o qfr € adw fafager ofele & =7 § dfw sl
2 ot w wieger 1 oie ¥ ow wéw fafmew @
g, "atAAl wgar wiEe wifE s wmEr s fammr w
frefiafery sfrdy amdr & | ¥ wivgeT & saeed 999 o
T w7 99 tmr & w0 § oqfowrdur fegr soom, st o aatrey
v W, forr wme on ggeet &
itz o aft, wrfet o geee & WA § wevir frfame
=% warT Yar ¥ fdr g o wo g, a7 gf g
gy @ g (A dafiE) dare s amr e
fan oy A FTont ¥ ogTowrwA odmifag o o ey
& wfe ag g 1oodexafedl § wwy ¥ g1 @rdr wun
qras= Al Tar € SYeTE, St 0T 8T, ¥ wW Agr gnin g
2. safifeg fem-seny - famfafow feosme @ fafmama
qfrer & Dav sfafey e @ & Wl -
(1) =8 e & FATWT @Ur ANET SN W faer,
W wéra AT W & Aufaw ar @ Aaaw gl
HT HrATgRAT WT ST W SEET



403

THE GAZETTE OF INDIA : EXTRAORDINARY

|PART T1—SEC. 3(ii) ]

(2) wret gewr & Gt Sle o HETT 2 fsEmi
@, gr.mr, 504 (%) T 28 YA, 1889, FHT.
966 (w), wdm 27 7aww, 1as9 T W.fr. @
1037 (w)afra s Poway, 1050 @ slped
¥ fufqftee v ¥ ofrsomn et w1 fafeadr ar
FMAM AT AW A1 WUA

(3) whwresaot wfys weew weted gATEAl FT BATN I
faet (R dat # bl s wvwfaw wem OeRT
wBIeET) ;

(4) sfari st afgeamdt & s & fon oo frfiat
€ vy ot ey, s (sepuor faer st (R
wiafgm, 1974 % auy efigfo & so FEf 5 wfia
wftert & fasor % oo sifiam gfrmei €1 R ;
war ®w oo AT % el g 6 enwe

(5) v, F7d a1 WEAr WX W WMAT wEEA] ¥
warfiy wmfuse sl w1 freror | depn
ware, ofy &, w1 @ wmat, §toew afgam
# arhe & T 70 Fafes a9 €nl, F WAl dit
d2 gEra @ & fa dafee srfusod gror efE
Fraifar s wmd;

(6) wffr wex & s & fm an e R AT wEL § A9
firz ® ¥ ®@r; ARET war, afe S g, W OEE
whrgaar @ avda & o sfow exf, &t A 34 @
wiys agt Zft, & e i gar T T s
o frgy E & e wwar e anfae @1 wer
wET;

(7)

(8) gft wasiT W 99 & srghw WA wwer ae
& §Ig /Y AT O 9EA AW wwArn, feaw e s
&M werg ¥ oo @R ows wwil b osgede ma
etk ) T weAt ;o ITfaleEt & A owdfee
¥ oy faarr el ffesl, ©§00 st ATl o Serar
F wiw & F@w AR HY o T Ao fag
doar

(9) sm-arzzmi T wEET W T @A 9T gHAd
afr g Srgwt o d@rowr, A G Fagr s

aft 3

(10) o5 v T ¥ 200 Hew & #r, 2004 5000
flzy A H W WWET 91 §AW &1 fAwrear ar
of sl & fog g whwta o aife i w@
¥ g A1 I, 9F Goeew gnnrHr, i @ wew
gt & g G g3 § wfor g & fran man gy

(11) W wiogan ¥ wpwed-1 ¥ fafifdse =1 & aofe
feaffr & danofm @@=t A dfmabr Pereeng;

(12) femr varc Tut ST IO vATe Far & Avwownd o
e, frag i wfgeredl,  sofasE] s
qEAA W W A A AT ghrersl, e wwee
¥ fag @z 77, AW, 99 #1% wl wE f g e
wrgAT B A A A glewr S o wfegEer &
vwiRs fememmat & faq wfemd gfmm; © e

(13) arq feear, warelt srpfrs Priiwmet o s waar
a8 qfads v, fwd s g=e 3 e, wHeE
dudy o W sl ¥ fag qoqmm afoEe o 2,
W wiEge T § mm Wiy W fr g

3. whn Femwmrd ar Pafrere o owe oamd fRveeT

v fammm st @ dee # sfelrg ¥ fasmar frfrrfea
farg A -

(1) adm feferer & % s fody Feorgng & fam asy
ooy & i, WA qdw AT W WEAt A4W
gfagrt wafum & o

(2) Prefafgen Cemoardf & foo mafanr @7 a9 sEra
wiea weerT w7 wmtaotr eligfa wafet arl, A

(1) sfemr et @@ Ay famio P,
fxrd fomy 7er P seEm & (Eeomd
woAtgawm, @A wify);  fram sl afve
T & Tgw A9 e, faes e
QA WA &1 SpA foat W (e
WaA, FWIT Waw, WO ufge,  SUme,
T (EATE R T afrerer # o ety
apy fig [ B wroww, ot wafan d e
7.  wraAly % T waafy T Ty )

(2) F=omg x o aar Awe g, fes fao
MENT AL WO WAV g, AE e fmig
dfemr, amh, sl 8w, ferd mfz;,  weEele
W M wAir wed, wfr fafofe ot T
i e I e I R e
AR Wi sfve wwfe e e Hoar S
H wqAfy a8 & Wy &

(3) ary fagqn s (Fasr oo o & oA & fam
ey gimam, s ¥ owEE W gfm
aur wfyy e wAfgie awe & e
% fau wgem;  aw

(4) 5 wive @t & wivw € AwE Ay T wer -
fafipri 1

(3) (1) 7dm wom mbr T wfe W & owE W
wfirges & fufe & & of & dme g dat
W AT e v Y AaT s AT fugEnt
% wyan-1 e 2 § efenfgn Ponfadei & o
TR € wre S fui o afasior @7 adEn
¥ omar ¥ AT % TR &R A9
WarAd & wErET S owkd  (dRnei oafg
war ww f&mT)

(2) W wpfe dwarsd € T F A s §-2
o Gwr a(z) ¥ wifsm wifafadt & i
#r. wre de. & e 5 fagw et afe
fafrgt wfggen ¥ wge-1 8ty 2 3 KT W -
friwi ¥ WPITIEA WIS, G WY
Tt i wfirFew onfeafs e (Fawr w9
Y, i

g G ala)(1) T gfafid #dm @w T
At Sarc of T Sy g6 aF aafw man ¥,
dtome. s ¥ R owar fowa s @ -
fafgat arer A afmmEAT ® TN FTIEEA
a2 foar s | Tea ATETR AT wem wile
sew e w frfrei & o o gleitan
w6t ote afk fedl s FT I g &

6



[wrt II—---'EB a(ii)]

% fag !rn‘fﬂur {qm'r) wﬂ:ﬁm 1986
* ITAET F AGA FTQATE W W@aY |

(4) weivex w43 ofre wavia & foq wfem qufaor
W 99 HAET 49T TS @ Wi §IETH W
er wY Ha ®O o7 B owey grfisor, W)
1 wirad & o gamler B oo @ weR
el & o wivgr F vl © e
5 W I 9aEA ¥ fAn geraml i o

.  F15010[1[8ai€.y -3 (aregw-2)]
T, <ramfo, &

waa-1
g f7 wiEor o faam fRoaw
Leeoifcon ol SRR i T e

6(1) fesmy afafafudi % fafmama & fon qfs & Wk e
T ™|y & 500 dEx ¥ dmT & azadt wef owy
w7 afat & wifer foar ar 8, wabg—

A1 (A T S

(1) ™ wam, & awt, awardi, st 6, -
Sty areasl, Fe8 ey, gm (srafafacl) wed
W ww A o & s Gmer 62 8 o
Afm  wigfw ger dfwfe feem e et
fafim & o @, o=t & o @ owm ¥
weEd A & w0 d afy F e g oW ane
aftfiafios =9 & sz @it ager oy wer Fr
a7 A0 [ wifET wEw =y 9w defir e
wifal arr awgsog 97 wfgfes v oswe & wg
& 1

(il) fom wrdm Yar dix w9 g Tar & e amen
g -2 (dF wr Sw-2)

arwgmwm umfmthn'rzm W
it Wi qug weaew frww St wem gfx
i adar gk af 3 )

goft-3 (€Y me F2-3)

3 f@ ot wdaEy Wi dw § W oAl 1 o 2 & Rela
@ aw £ e gl e F oad dw (fawfra e wfes-
fea) Wit amim ) & e ar et al g wfufauifa
e WEdY G ¥ dw wndi, sigt galer foma wdi gor & o
wofi-4 (€7 o7 He-4)

A g Av], AT W Ae-2 Wi fruw Fe-a § faffre anr
T TR WOTHR WY FEmT, memm aur WR v Al
WET |

wfafafudi & fygma & fao arees

6(2) wfrm wrY o fawm Sfot # fawre av fsfor afae
faficdi w1 Frafifar amdt ® wwue Teaja
wifir fm T ge gEfva sfewtrl s Grfe
fipgt som

HIa w1 Ty
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: W Tor 3

| urT Se- 1

I vare @ & 500 A ¥ dR ww el qu fmie
At wgafe w5t b 2(XID) & mpw géitea afrfefi & gy
w¢ fre s oo O g wadin W & @ felt oy af-
fafy & frmfor & wufr adf € omey

| e Fx-

(1) 7 & s ags (a1 Rx 5 ofes s da ww
WAt amT F wenfer avE) ¥ ar o 6
W A 6w i Fminl ¥ a6 e v
aa o wewnfr & wmf ot wiee o s
ariifadns sifiys frafol & qf o g v Frfor
At wrafe & ok Avegi o e AT om Tk f fi-
"R mewl #fgy reeim o Wi w) onfw -
fruwi g 9 frgr s o

(2) fawm ow ng wréfom 7w weRedl w1 A wor
Wi famwma A ¥ afedr e fear sifuse wad
& v faufor & wepmfe & ool

(3)Mmrmmtfwwfwmnwm
EPTE i & aer g A )

i we A3

(1) 3% =avc Fan & 200 dlex a5 F dw oW “foeg
g Tl A qwr ¥ W sw Ea ¥ v fed@t Y
g & friw o wmfs W & el 1 AR nw
e wtf aiam forg aferr W wae ey & wag
WA g v sifesa vt o womt st uaafa
gt LR Wt v da ¥ fasfefar w1 e o
F —

#fe, amae, 2@d, vam, mq ¥ mm, o,
afawl W WY T & A9E T

(2) wdu-2 8 sfafas faor-frdei i Fraffer ant & wdva
wizwifaregst & f s wmm % fag s
geafray fard 9t oy ¥ fmfw ¥ fag e
VT ™ ¥ 20091 500 e A @ wre w11
¥ wivfuifer @6l & wwbror o w samw B
@ty & @t ol & fawm o ey

(3) 9% % W ¥ 200 Mex @R 50097 § frx
srar wsRdl & fwivjqafiior o wqefy &k oo fe
o WAE v ant Wik dwey de corare wir
wrt W s o ofifr d owar 6 oww e %
frior/gfemior 6t wqafe w8 W o2 & wolt e v
o & fmf g9 wen wdne el @ denr
Fg ¥ wfiek 7@ gelY; wt oFT w1 wverfor st
w1z & "R ¥ 39 wfwa ¥ wfier g fr-
A ®t gw Far§ o WX ¥ whiw g goit aar
ﬁﬁw:‘tzfﬁmﬁnfwm'@n(wﬂqr
wre wfaer) o

Hr mT -4
s W Feerre froaag

(1) 3% S IWr ¥ 200 WET & N waw fote o
amwfa wgr & snody
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(2) w59 va dWr & 200 7OT 500 Wer & g fraw
T (d owr) e e wi Yow aw) Rwfas AT
* T 9 wifyy, g ot @ W & oW
50 afye ¥ wios 78 grn wing war faefo &
g8 Farf o dex & wigs g @ wifgr)

(3) wadi w1 fwior o fesrew worim gregemr  awn
w A % afrger ¥ dF wmar =g

(4) @@ sfe af & €7 G Sl aav A S fwiorar
wWor ®Tai % ITERT F A e oy |

(5) sar wgwil # @ur I WEAE TEANA T9T S F
Wi faeite w@ @ wafr & & omr wig
T

(6) @ity 3o fwagl ¥ v W 97 daww § g
quf & ofta R w6 Wi 31 weAr 2 w9
3 Gfdt ¥ affeoy feo o gwar § WK W A€
& mifeg aril @ wafea afodt & fan e fafam
wry & |

g WX B dE

(1) a frfw # gafor ¥ & g foeEt F oW
¥ wEr Iw W @ A 3 fafien wr aifee
% fufor frdesi & oo o gafETT WIT AR
st o aqafy ¥ wo-feim oge, g el
war afoefid g¥editer afg e o
® o & fafwe ofcaEnd & fag sw s
oraTEardl ¥ e N ow@d g wEw i & fag
femr W WY

(ﬂmmim%-snnﬁmtm%mzm
(ﬁw;mmmw)#ﬁmaﬁﬂ%aﬂm
arfge | gu s dw gt & g3 w50 fm
¥ whirs 7@ o wifgg war fawin &) g7 g=rk 9
ez ¥ afow ) g wfgE |

(3) st @ femmpa Wi ffm eemg & qqw @
WG ATEGEAT § WET g 4wy |

3

(4)aﬁﬂtuﬁwﬂ?ﬁﬁ=ilﬂagﬁﬁm#mhqﬁﬁwh
sl ® grdm & wEf ST ArEe )

(5)¢:nqgrﬂﬁmrmnmaaqmam:m%
Wiac feepre wor € st wgF & AT A

{e)m,iwmﬁmmmmﬁ

¥ ofm vt owr o Y, W, dw-1 e

o At 3 A H witEa fFar o awar g1 v SEI
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MINISTRY OF ENVIRONMENT & FORESTS
(Department of Environment, Torests & Wildlife)

NOTIFICATION UNDER  SECTION 3(1) AND
SECTION 3(2)v) OF THE ENVIRONMENT
(PROTECTION) ACT, 1986 AND RULE 5(3)d)
OF ENVIRONMENT (PROTECTION) RULES,
1986. DECLARING COASTAL .STRETCHES AS
COASTAL REGULATION ZONE (CRZ) AND
REGULATING ACTIVITIES IN THE CRZ.

New Delhi, the 19th Febroary, 1991

S.0. 114(E)—Whercas a Notification under Sec-
tion 3(1) and Section 3(2%v) of the Environment
(Protection) Act, 1986, invitinz objections against
the declaration of Coastal Stretches as Constal Regu-
lation Zone (CRZ) and imporing restrictions on
industries, operations and processes in thc CRZ was
published vide S.0. No. 944 (E) dated 15th Dccem-
ber, 1990.

Apd whercas all objections reccived  have been
duly considered by the Central Goveenment ;

Now, therefore, in cxerci e of the powers conferred
by Clause (d) of sub-rule (3) of Rule 5 of the En-
vironment (Protection) Rules, 1986, and all other
powers vesting in its behalf, the Central Government
hercby declares the coastal stretches of seas, bays,
estuarics, creeks, rivers aund backwaters which are
influenced by tidal action (in the landward side) upto
500 metres from the High Tidc Line (HTL) and the
1and between the Low Tide Line (LTL) and the HTL
as Coastal Regulation Zonc; and imposcs with effect
from the date of this Notification, the following res-
trictions on the setting up and expansion of industries,
operations or processes etc. in the said Coastal Regu-
lation Zone (CRZ). For purposes of this Notification,
the Hich /Tide Line (HTL) will be defined as the line
unto which the highest high tide reaches at spring
tides, y R

Note.—The distance from the High Tide Linc
(HTT.) to which the proposed regulations will apply
in the case of rivers, creeks and backwatere may be
modified on a case by case basis for reatons to be
recorded while preparing the Coastal Zone Manage-
ment Plans (referred to helow) ; however, thig distance
shall not be less than 100 metre i or the width of the
creck. river or backwater whichever is less.

9. Prohibited Activities :

The following activities are declared as prohibited
within the Coastal Regulativn Zone, namely :

(i) setting up of new indu trics and expansion
of existiog industrics, except those directly
related to water front or dircotly necding
foreshore facilities ;

(i) manufacture or handling or storage or dis-
posal of hazardous substances as specified
in the Notifications of the Government of
Indla in the Ministry of  Environment &
Torest: No, S.0. S94(B) dateq 28th Tuly,
1989, S.0. 966(F) dated 27th November,

WiTA # TET™

5

LR

1989 and GSR
ber. 1989 ;

(037(E) duted 5th Decem-

(iii) Setting up and expansion of fish processing

(iv)

wnits  including  warehow ing  (excluding
hatchery and natural fish drying in permit-
ted areas) ;

sctting up and cxpansion of unitsjm.chi:
nisms for disposal of waster and effluents,
cxcept facilitics required for discharging
trcated effluenty into the water course with
approval under the Water (Prevention and
Control of Pollution) Act, 1974 ; and except
for storm watcr drains}

(v) di charge of untrcated wases and cffluents

(vi)

from industrics, citiecs or towns and other
human settlements. Schemes shall be im-
plemented by the concerned authorities for
phasing out the existing practices, if any,
within a reasonuble time period not exceed-
ing threg ycars Irom the date of this noti-
fication ;

dumping of city or town waste for the pur-
poses of landfilling or otherwise ; the cxist-
ing practice, if any, shall be phated out
within a reasonable time not exceeding
three years from the date of this Notifica-
tion ;

(vii) dumping of ash or any wastes from thermal

(viii)

(ix)

(x)

(xi)

(xit)

(xiii)

power stations ;

land reclamation, bunding or disturbing the
natural course of cea water Wwith similar
obstructions, excent those required for con-
trol of coastal crosion and maintcnance or
cleasing of waterways, channels and ports
and fo~ prevention of sandbars and also
except for tidal regulators, storm  water
drains and structures for prevention of sali-
nity ingress and for sweet water recharge §

mining of cands, rocks and other substrata
materials, cxcept those rare mirerals not
available outside the CRZ areas ;

harvesting or drawal of oround water and
construction of mechanisms therefor within)
200 m of HTTL. ; in the 200 m to 500 m
zone it shall be permitted onlv when done
manually through ordinary wells for drink-
ing, horticulture, agriculture and fi heries ;

construction activities in ecologically sensi-
tive arcag as specified in Annexure-T of this
Notification ;

any construction activity between the Low
Tide Line and High Tide Line except faci-
lities for carrving treated efflucnts and
waste water discharges into the sca, facilities
for carrying sea water for cooling purposes,
oil, eas and similar pipelines and facilities
ceential for activities permitted under this
Notification : and

dressine or altering of sand  dunes,  hills,
natural features including landscape changes
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for beautification, recrcational and other
such purpose:, except as permissible under
this Notification.

3. Regulation of Permissible Activitics :

Al] other activities, except thos: prehibited in pura
2 above, will be regulated us under :

(1) Clearunce shafl be given for any activity
within the Coastal Regulation Zone only
if it requirc; water front and foreshore
facilities.

(2) The following activities will require environ-
mental clearance from the Ministry of En-
vironment & Forests, Government of India,
namely :

(i) Construction activitics related to Defence
requirements for which foreshore facili-
ties are essential (e.g. slipways, jetties
etc.); except for classified operational
component of defence projects for which
a separate proccdure shall be followed.
(Residential  buildings, office buildings,
hospital complexes, workshops shall not
come within the definition of operational
reguircments cxcept in very special cases
and hence shall not normally be permitted
in the CRZ);

(i) Operational constructions for ports and
harbours and light houses requiring water
frontage; jettics wharves, quays. slip-
ways etc, (Residential buildings & oflice
buildings shall not come within the defini-
tion of operational activities except in
very special cases and pence shall not
normally be permitted in the CRZ);

(ifi) Thermal power plants (only foreshore faci-
lities for transport of raw materials facili-
ties for in-take of cooling water and out-
fall for discharge of treated wastc water|
cooling water); and

(iv) All other activities with investment ex-
cceding rupees five crores.

(3) (i) The coastal States and Union Territory
Administrations shall prepare, within a
period of one year from the date of this
Notification, Coastal Zone Management
Plans identifying and classifying the CRZ
areas within their respective territories in
accordance with the guidelines given in
Annexures-I and IT of the Notification and
obtain approval (with or without modifi-
cations) of the Central Governmnent in the
Ministry of Environment & Forests;

(i) Within the framewerk of such approved
plans, all development and activities
within the CRZ other than those covered
in para 2 and para 3(?2) above shall be re-
eulated by the State Government, Union
Territory Administration or the Jocal
authority as the case mav be in accor-
darce with the guidelines civen in Annex-
ures-I and T1 of the Notification: and

&
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(ii) 1n the interim period till the Coastal Zon:
Management Plans mentioned in para
3(3)(i) above arc prepared and approved,
all devclopments and activities within the
CRZ shall not violate the provisions of
this Notification, State Governracnts and
Union Territory Administrations shall en-
sure adhcrence to these regulations and
violations, if any, shall be subject to the
provisions of the Environment (Protec-
tion) Act, 1986,

4. Procedure for monitoring and enforcgment :

The Ministry of Environment & Forests and the
Government of State or Union Territory and such
other authorities at the State or Union Tertitory levels,
as may be designated for this purpose, shall be res-
ponsible for monitoring and enforcement of the provi-
sions of this notification within their respeclive juris-
dictions. ;

[N, K-15019]1(84-TA-II (Vol. I1)]
R. RAJAMANI, Sccy.

ANNEXURE-I

COASTAL AREA CLASSIFICATION AND
DEVELOPMENT REGULATIONS

Classification of Coastul Regulation Zone :

6(1) For regulating development — activities, the
coastal stretches within 500 metres of High Tide
Line of the landward side are classifled into four
categories, namcly :

Category I (CRZ-T) :

(i) Arcas that are ecologically sensitive and im-
portant, such as national parksimarine
parks, sanctuaries, reserve forests, wildlife
habitats, mangroves, corals|coral reefs, areas
close to breeding and spuwning grounds of
fish and other marine life, areas of out-
standing natural  beautyjhistorical|heritage
arcas, areas rich in genetic diversity, areas
likely to be inundated duz to risc in sea
level consequent Wpon global warming and
such other areas as may be declared by the
Central Government or the concerned au-
thorities at the State|Union Territory level
from time to time.

(ii) Area between the Low Tide Line
High Tide Line.

Category-1T (CRZ-II) :

The atcan that have already bheen developed upto
or close to the shore-line. For this purpose, “‘deve-
loped area™ is referred to as that area within the
municipal limits or in other legally designated urban
areas which is already substantiaflly built up and
which has been provided with drainage and approach
roads and other infrastructural facilitics, such as
water supply and sewerage mains.

Categorv-TIT (CRZ-II)

Arcas that are relatively undisturbed and  those
which do uot belong to either Category-1 or 11. These

and the
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will include coastal zone in the rusal arcas (develop-
ed and uadeveloped) and also arsas within Munici-
pal limits or in other legally designated urban arcas
which we not substantially built up.

Category-IV (CRZ-IV)

Coastal stretches in the Andaman & Nicobar, Lak-
shadweep and small islands cxcept those designated
as CRZ-1, CRZ-Tl.or CRZ-IIL.

Norms for Regulation of Activities,

6(2) The development or constiuction — activities
in dilferent categories of CRZ areas shall be regulat-
ed Dy the concerned authorities at the StatejUnivn
Territory level, in accordance with the following
norms :

CRZ-]

No new construction shall be permitted within 500
metres of the High Tide Line. No construction acti-
vity, exeept as listed under 2(xii), will b2 permitted
barween the Low Tide Line and tae Hign Tide Lwne.

CRZ-11

(i) Buildings shall be permitted neither on the
seaward side of the cxisting roud (or rouds
proposcd in the approved Coastal Zone
Management Plan of the arca) nor on sca-
ward side of existing authurised structures.
Buildings permitted on the landward side
of the existing and proposed roads|existing
authorised structures shall be subject to
the cxisting local Town 2nd Country Plan-

ning Regulations including the existing
norms of FSI/FAR.
(i) Reconstruction of the authorised buildings

to be permitted subject with the existing
FSIIFAR norms and without change in the
existing use.

(iii) The design and construction of  buildings
shall be consistent with the surrounding
landscape and local archiicctvral style,

CRZ-IIT

(i) The area upto 200 metres from the High
Tide Line is to be earmarked as ‘No Decve-
lopment Zone’. No construction chall be
permitted within this zonc except for re-
pairs of existing authorised structures not
exceeding existing FSI, existing plinth arca
and existing density. However, the follow-
Ing uses may be permissible in this zone—
apriculture, horticulturs, gardens, pastures,
parks, playficlds, forestry and salt manufac-
ture from sea water,

(ii) Development of vacant plo*s hetween 200
and 500 metres of High Tide Line in desi-
gnated areas of CRZ-IIT with prior appro-
val of MEF permitted for construction of
lotelslbeach resorts for temporary occupa-
tion of tourists|visitors subject ta the c¢on-
ditions ag stipulated in the guidclines at
Annexure-II.

(jii) Construction|rcconstruction of dwelling units
between 200 and 500 metres of the High
Tide Line permitted so long it is within the
ambit of traditional rights and customary
uses such as existing fishing villages and
goathans. Building permission for such
construction|reconstruction will be  subject
to the conditions that the total number of
awelling units shall not be mors than twice
the numbcr of existing units ; total covered
orca on all floors shall not cxcecd 33 per
cent of the plot size ; the overall height of
construction shall not exce:d 9 mctres and
construction shall not be more than 2 floors
(zround floor plus one floor).

(iv) Rcconstruction|alterations of an existing au-
thorised building permitted subjcct to (i)
to (iii) above.

CRZ-IV
Andaman & Nicobar Islands :

(iy No new construction of buildings shall be
permitted within 200 metres of the HTL ;

(ii) The buildings between 200 and 500 metres
from the High Tidc Line shall not have
more than 2 floors (geound floor end  1st
fleor), the total coversd wsrca on all floors
shall not be more than 50 per cent of the
plot size and the total heieht of construc-
ton shall not exceed 9 metres |

(iii) The design and construction of buildings shall
be consistent with thz surrounding land-
scepe and local architectural style,

(iv) Corale and sand from th: beaches and coas-
tal waters shall not be uszd for construc-
t.n and other purposes :

(v) Dredping and underwater blasting in and
around coral formations shall not be per-
mitted: and

(vi) Howeover, in some of the islands, coastal

stretches mav also be  classified into cate-
gorics CRZ-1 ot 1f or TI7, with the prior
approval of Ministry of Environment and
Forests and in snch designatad stretches, the
nnpronriate regulations given for respective
Catcgories shall apply.

Lakshahween and small Islands :

() For permittne comstruction of buildings. the
distance from the High Tide Line shall be
decided  denending on  the ¢ize of the
islands, This shall be laid Jown for each
“sland, in consultation with the experts and
with anproval of the Ministryv of Environ-
ment & Forests, keeping in view the land
nee reauirements for specific purnoses vis-a-
vic lnral conditions including hvdrolog'eal
aspects erosion and ecological sensitivity:

The buildings within 500 metres from the
HTL shall not have more than 2 floors
(zround floor and 1st flnor), the total cover-
ed arca on all floors shall not be more than

(i

@2
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50 ‘per cent of the plot size and the total
height of construction shall not excecd 2
metres;

(i) The design and construction of buildings shall
be consistent with the surrounding -lands-
cape and local architectural style.

(iv) Corals and sand from the beaches and
coastal waters shall not be uscd for construc-
tion and other purposes;

(v) Dredging and  underwater blasting in and
around coral formations shall not be per-
mitted; and

(vi) However, in some of the islands, coastal
stretches may also be classified into categori-
es CRZ-1 or 1T or IiIT, with the prior appro-
val of Ministry of Environment & Forcsts
and in such designated stretches, the appro-
priate rcgulations given for respective Cate-
gories shall apply.

Lekshadweep and small Islands :

(i) For permitting construction of buildings, the
distance from the High Tide Line shall be
decided depending on the size of the islands.
This shall be laid down for each island. in
consultation with the experts and with ap-
proval of the Ministry of Environment &
Forsts, keeping in vicw the land use require-
ments for specific purposes vis-a-vis local
conditions including hydrological aspects,
crosion and ccological sensitivity;

(ii) The buildings within 500 metres from the
HTL shall not have morc than 2 floors
(ground floor and 1st floor), the total cover-
cd arca on all floors shall not be more than
50 per cent of the plot size and the total
height of construction shall not cxceed 9
metres;

(iii) The design and construction of buildings
shall be consistent with the surrounding
landscape and local architectural style,

(iv) Corals and cand from the heaches und 2ois-
tal waters, shall not he wuseg for construc-
tion and other purposes.

(v) Dredging and under wafer blasting in and
around lagoons and coral formations shall
not be permitted; and

(vi) However, in some of the Tslands, coastal
stretches may also be classified into categories
CRZ-] or 11 or 11I with prior approval of
the Ministry of Environment & [Forests. In
such designated  stretches the appropriate
regulations given for respective catcgories

shall apply.

ANNEXURE-11

GUIDELINES FOR DEVELOPMENT OF BEACH
RESORTS/HOTELS IN THE DESIGNATED
AREAS OF CRZ-III FOR TEMPORARY OCCU-
PATION OF TOURIST|VISITORS, WITH PRIOR
APPROVAL OF THE MINISTRY OF ENVIRON-
MENT & FORESTS

7(1) Construction of beach rcsorts|hotels with prior
approval of MEF in the designated areas of CRZ-TII
for temporary occupation of tourists| visitnrs shall be
subject to the following conditions :

(i) The project proponents shall not undertakc
any construction (including temporary con-
rtructions and fencing or such other bar-
riers) within 200 metres (in the landward
side) from the High Tide Line ang within
the area between the Low Tide and High
Tide Line;

(ii) The total plot size shall not be less than
0.4 hectares and the total covered area on
all floors shall not excced 33 per cent of the
plot size ie. the FSI shall not exceed 0.33.
The open area shall be suitably landscaped
with appropriate vegetal cover:

(iii) The construction shall be consistent with
the surrounding landscape and local archi-
tectural stylc;

(iv) The overall height of construction upto the
highest ridge of the roof, shall not cxceed 9
metres and the construction shall not he more
than 2 floors (ground floor plus one uppet
floor);

(v) Ground water shall not be tapped within
200 m of the HTL; within the 200 metre-
500 metrc zone it can be tapped only with
the concurrence of the Central|State Grofind
Water Board;

(vi) Extraction of sand, levelling or dipging of
of sandy strctches excent for structural foun-
dation of building, swimming pool shall not
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be permitted within 500 metres of the High between any two hotels|beach resorts; and
Tide Line; in no case shall gaps be less than 500 metres
apart; and
(vii) The quality of treated effluents, solid wastes,

emissions and noise levels etc. from the (x) If the project involves diversion of forest
project area must conform to the standards land for non-forest purposes, clearance as

laid down by the competent au_thorities in- required under the Forest (Conservation),
cluding the Central|State Pollution Control Act, 1980 shall be obtained. The require-

Board and under the Environment (Protec- ments of other Central and State laws as
tion) Act, 1986; appliceble to the project shall be met with.
(viii) Nmeu@ arrangements for the treatment

ot the eliments and solid wastes mumst be (xi) Approval of the State|Union 'I‘_cnritory Tou-
made. It must be ensured that the untreated fism Department shall be obtained.

ft:mt}i B\::tc?]iil w:::;cmb:::h?iﬁldaﬁ: 7(2) In emlogicanmef:vebm (such as g:arinc
clunhold wase sl be dichagea on P TN conl s, trcng and peing

as may be notified by the Central|State Government|
(ix) To allow public access to the beach, atleast Union Territories) construction of beach resorts|hotels

a2 gap of 20 metres width shall be provided shall not be permitted.

452 GIf91—2
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(To be published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (ii) of dated
the 6™ January, 2011)

COASTAL REGULATION ZONE NOTIFICATION
MINISTRY OF ENVIRONMENT AND FORESTS
(Department of Environment, Forests and Wildlife)

S.0.19(E).- WHEREAS a draft notification under sub-section (1) of section and clause (V) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 was issued inviting objections and
suggestions for the declaration of coastal stretches as Coastal Regulation Zone and imposing
restrictions on industries, operations and processes in the CRZ was published vide S.0.No.2291 (E),
dated 15" September, 2010.;

AND WHEREAS, copies of the said Gazette were made available to the public on 15"
September, 2010.;

AND WHEREAS, the suggestions and objections received from the public have been
considered by the Central Government.;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
Government, with a view to ensure livelihood security to the fisher communities and other local
communities, living in the coastal areas, to conserve and protect coastal stretches, its unique
environment and its marine area and to promote development through sustainable manner based on
scientific principles taking into account the dangers of natural hazards in the coastal areas, sea level
rise due to global warming, does hereby, declare the coastal stretches of the country and the
water area upto its territorial water limit, excluding the islands of Andaman and Nicobar and
Lakshadweep and the marine areas surrounding these islands upto its territorial limit, as Coastal
Regulation Zone (hereinafter referred to as the CRZ) and restricts the setting up and expansion of
any industry, operations or processes and manufacture or handling or storage or disposal of
hazardous substances as specified in the Hazardous Substances (Handling, Management and
Transboundary Movement) Rules, 2009 in the aforesaid CRZ.; and

In exercise of powers also conferred by clause (d) and sub rule (3) of rule 5 of Environment
(Protection)- Act, 1986 and in supersession of the notification of the Government of India in the
Ministry of Environment and Forests, number S.0.114(E), dated the 19" February, 1991 except as
respects things done or omitted to be done before such supercession, the Central Government
hereby declares the following areas as CRZ and imposes with effect from the date of the
notification the following restrictions on the setting up and expansion of industries, operations or
processes and the like in the CRZ,-

(i) the land area from High Tide Line (hereinafter referred to as the HTL) to 500mts on the
landward side along the sea front.

(ii) CRZ shall apply to the land area between HTL to 100 mts or width of the creek
whichever is less on the landward side along the tidal influenced water bodies that are
connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be governed by the distance upto which
the tidal effects are experienced which shall be determined based on salinity concentration
of 5 parts per thousand (ppt) measured during the driest period of the year and distance
upto which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Coastal Zone Management Plans (hereinafter referred to as the CZMPs).

&9
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Explanation.- For the purposes of this sub-paragraph the expression tidal influenced water
bodies means the water bodies influenced by tidal effects from sea, in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds connected to the sea or creeks and the like.

(ii1) the land area falling between the hazard line and 500mts from HTL on the
landward side, in case of seafront and between the hazard line and 100mts line in case of
tidal influenced water body the word ‘hazard line’ denotes the line demarcated by Ministry
of Environment and Forests (hereinafter referred to as the MoEF ) through the Survey of
India (hereinafter referred to as the Sol) taking into account tides, waves, sea level rise and
shoreline changes.

(iv)land area between HTL and Low Tide Line (hereinafter referred to as the LTL) which
will be termed as the intertidal zone.

(v) the water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite side
of the bank, of tidal influenced water bodies.

Z: For the purposes of this notification, the HTL means the line on the land upto which the
highest water line reaches during the spring tide and shall be demarcated uniformly in all parts of
the country by the demarcating authority(s) so authorized by the MoEF in accordance with the
general guidelines issued at Annexure-1. HTL shall be demarcated within one year from the date of
issue of this notification.

3. Prohibited activities within CRZ,- The following are declared as prohibited activities
within the CRZ,-

(i) Setting up of new industries and expansion of existing industries except,-
(a) those directly related to waterfront or directly needing foreshore facilities;

Explanation: The expression “foreshore facilities” means those activities permissible under
this notification and they require waterfront for their operations such as ports and harbours,
jetties, quays, wharves, erosion control measures, breakwaters, pipelines, lighthouses,
navigational safety facilities, coastal police stations and the like.;

(b) projects of Department of Atomic Energy;

(c) facilities for generating power by non-conventional energy sources and setting up of
desalination plants in the areas not classified as CRZ-I(i) based on an impact assessment
study including social impacts.;

(d) development of green field Airport already permitted only at Navi Mumbai;

(e) reconstruction, repair works of dwelling units of local communities including fishers in
accordance with local town and country planning regulations.

(11) manufacture or handling oil storage or disposal of hazardous substance as specified in the
notification of Ministry of Environment and Forests, No. S.0.594 (E), dated the 28lh July
1989, S.0.N0.966(E), dated the 27th November, 1989 and GSR 1037 (E), dated the Sth
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December ,1989 except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and vice
versa;

(b) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-Il appended to this notification and facilities for
regasification of Liquefied Natural Gas (hereinafter referred to as the LNG) in the areas
not classified as CRZ- I(i) subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by MoEF and subject to further terms and conditions
for implementation of ameliorative and restorative measures in relation to environment as
may be stipulated by in MoEF.

Provided that facilities for receipt and storage of fertilizers and raw materials
required for manufacture of fertilizers like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid and the like, shall be permitted within the said zone in the
areas not classified as CRZ-1(i).

(iii) Setting up and expansion of fish processing units including warehousing except hatchery
and natural fish drying in permitted areas:

(iv) Land reclamation, bunding or disturbing the natural course of scawater except those,-

(a) required for setting up, construction or modemisation or expansion of foreshore
facilities like ports, harbours, jetties, wharves, quays, slipways, bridges, sealink, road on
stilts, and such as meant for defence and security purpose and for other facilities
that are essential for activities permissible under the notification;

(b) measures for control of erosion, based on scientific including Environmental Impact

Assessment (hereinafter referred to as the EIA) studies
(¢) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structures for prevention of salinity ingress and freshwater recharge based on
carried out by any agency to be specified by MoEF.

(V) Setting up and expansion of units or mechanism for disposal of wastes and effluents except
facilities required for,-

(a) discharging treated effluents into the water course with approval under the Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(b) storm water drains and ancillary structures for pumping;

(c) treatment of waste and effluents arising from hotels, beach resorts and human settlements
located in CRZ areas other than CRZ-I and disposal of treated wastes and effluents;

(vi) Discharge of untreated waste and effluents from industries, cities or towns and other
human settlements. The concerned authorities shal] implement schemes for phasing
out existing discharge of this nature, if any, within a time period not exceeding two years
from the date of issue of this notification.

(vii) Dumping of city or town wastes including construction debris, industrial solid wastes, fly
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ash for the purpose of land filling and the like and the concerned authority shall implement
schemes for phasing out any existing practice, if any, shall be phased out within a period
of one year from date of commencement of this notification.

Note:-The MoEF will issue a separate instruction to the State Governments and Union territory
Administration in respect of preparation of Action Plans and their implementation as also
monitoring including the time schedule thereof, in respect of paras (v), (vi) and (vii).

(viii) Port and harbour projects in high eroding stretches of the coast, except those projects
classified as strategic and defence related in terms of EIA notification, 2006 identified by
MoEF based on scientific studies and in consultation with the State Government or the Union
territory Administration.

(ix) Reclamation for commercial purposes such as shopping and housing complexes, hotels
and entertainment activities.

(x) Mining of sand, rocks and other sub-strata materials except,-

(a)those rare minerals not available outside the CRZ area,
(b) exploration and exploitation of Oil and Natural Gas.

(xi) Drawl of groundwater and construction related thereto, within 200mts of HTL; except the
following:-

(a) in the areas which are inhabited by the local communities and only for their use.

(b) In the area between 200mts-500mts zone the drawl of groundwater shall be
permitted only when done manually through ordinary wells for drinking, horticulture,
agriculture and fisheries and where no other source of water is available.

Note:-Restrictions for such drawl may be imposed by the Authority designated by the State
Government and Union territory Administration in the areas affected by sea water
intrusion.

(xi) Construction activities in CRZ-I except those specified in para 8 of this notification.

(xiii) Dressing or altering the sand dunes, hills, natural features including landscape
changes for beautification, recreation and other such purpose.

(xiv) Facilities required for patrolling and vigilance activities of marine/coastal police stations.

4. Regulation of permissible activities in CRZ area.- The following activities shall be
regulated except those prohibited in para 3 above,-

(i)(a) clearance shall be given for any activity within the CRZ only if it requires
waterfront and foreshore facilities;

(b) for those projects which are listed under this notification and also attract EIA notification,

2006 (S.0.1533 (E), dated the l4ﬂ'I September, 2006), for such projects clearance under
EIA notification only shall be required subject to being recommended by the concerned
State or Union territory Coastal Zone Management Authority (hereinafter referred to as the
CZMA).

(c) Housing schemes in CRZ as specified in paragraph 8 of this notification:
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(d) Construction involving more than 20,000sq mts built-up area in CRZ-II shall be considered in
accordance with EIA notification, 2006 and in case of projects less than 20,000sq mts built-up
area shall be approved by the concerned State or Union territory Planning authorities in
accordance with this notification after obtaining recommendations from the concerned CZMA
and prior recommendations of the concern CZMA shall be essential for considering the grant
of environmental clearance under EIA notification, 2006 or grant of approval by the relevant
planning authority.

(¢) MoEF may under a specific or general order specify projects which require prior public
hearing of project affected people.

(f) construction and operation for ports and harbours, Jetties, wharves, quays, slipways, ship
construction yards, breakwaters, groynes, erosion control measures;

(i) the following activities shall require clearance from MoEF, namely:-

(a) those activities not listed in the EIA notification, 2006.

(b) construction activities relating to projects of Department of Atomic Energy or Defence
requirements for which foreshore facilities are essential such as, slipways, jetties, wharves,
quays; except for classified operational component of defence projects. Residential buildings,
office buildings, hospital complexes, workshops of strategic and defence projects in terms of
EIA notification, 2006.;

(c) construction, operation of lighthouses:

(d) laying of pipelines, conveying systems, transmission line;

() exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

(f) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants. MoEF may specify for category of projects such as at (f), (g) and (h) of para 4;

(g) Mining of rare minerals as listed by the Department of Atomic Energy;

(h) Facilities for generating power by non-conventional energy resources, desalination plants and
weather radars;

(i) Demolition and reconstruction of (a) buildings of archaeological and historical importance, (ii)
heritage buildings; and buildings under public use which means buildings such as for the
purposes of worship, education, medical care and cultural activities;

4.2 Procedure for clearance of permissible activities.- All projects attracting this notification
shall be considered for CRZ clearance as per the following procedure, namely:-

(1) The project proponents shall apply with the following documents seeking prior clearance
under CRZ notification to the concerned State or the Union territory Coastal Zone
Management Authority -

(a) Form-1 (Annexure-1V of the notification);

(b) Rapid EIA Report including marine and terrestrial component except for
construction projects listed under 4(c) and (d)

(c) Comprehensive EIA with cumulative studies for projects in the stretches classified as low
and medium eroding by MoEF based on scientific studies and in consultation with the State
Governments and Union territory Administration;

(d) Disaster Management Report, Risk Assessment Report and Management Plan;

(e) CRZ map indicating HTL and LTL demarcated by one of the authorized agency (as
indicated in para 2) in 1:4000 scale;

(f) Project layout superimposed on the above map indicated at (&) above;
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(g) The CRZ map normally covering 7km radius around the project site.

(h) The CRZ map indicating the CRZ-I, [I, IIT and IV areas including other notified
ecologically sensitive areas;

(i) No Objection Certificate from the concerned State Pollution Control Boards or Union

territory Pollution Control Committees for the projects involving discharge of effluents,
solid wastes, sewage and the like.:

(i) The concerned CZMA shall examine the above documents in accordance with the
approved CZMP and in compliance with CRZ notification and make recommendations within
a period of sixty days from date of receipt of complete application,-

(a) MoEF or State Environmental Impact Assessment Authority (hereinafter referred to as the
SEIAA) as the case may be for the project attracting EIA notification, 2006;

(b) MoEF for the projects not covered in the EIA notification, 2006 but attracting para 4(ii) of
the CRZ notification;

(i) MoEF or SEIAA shall consider such projects for clearance based on the
recommendations of the concerned CZMA within a period of sixty days.

(vi) The clearance accorded to the projects under the CRZ notification shall be valid for the

period of five years from the date of issue of the clearance for commencement of construction
and operation.

(v) For Post clearance monitoring — (a) it shall be mandatory for the project proponent to
submit half-yearly compliance reports in respect of the stipulated terms and conditions of
the environmental clearance in hard and soft copies to the regulatory authority(s)

concerned, on 1% June and 3% December of each calendar year and all such compliance
reports submitted by the project proponent shall be published in public domain and its
copies shall be given to any person on application to the concerned CZMA.

(b) the compliance report shall also be displayed on the website of the concerned
regulatory authority.

(vi) To maintain transparency in the working of the CZMAs it shall be the responsibility of the
CZMA to create a dedicated website and post the agenda, minutes, decisions taken,
clearance letters, violations, action taken on the violations and court matters including the

Orders of the Hon’ble Court as also the approved CZMPs of the respective State Government
or Union territory.

5. Preparation of Coastal Zone Management Plans.

() The MoEF may obtain the CZMPs prepared through the respective State Government or
Union territory;

(i) The CZMPs may be prepared by the coastal State Government or Union territory by
engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of MoEF and in consultation with the concerned stakeholders;

(iii)The hazard line shall be mapped by MoEF through Sol all along the coastline of the
country and the hazard line shall be demarcated taking into account, tide, waves, sea level
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rise and shoreline changes;

(iv)For the purpose of depicting the flooding due to tides, waves and sea level rise in the next
fifty and hundred years, the contour mapping of the coastline shall be carried out at 0.5m
interval normally upto 7km from HTL on the landward side, and the shoreline changes
shall be demarcated based on historical data by comparing the previous satellite imageries
with the recent satellite imageries;

(v) Mapping of the hazard line shall be carried out in 1:25,000 scale for macro level planning
and 1:10,000 scale or cadastral scale for micro level mapping and the hazard line shall be
taken into consideration while preparing the land use plan of the coastal areas;

(vi)The coastal States and Union Territory will prepare within a period of twenty four
months from the date of issue this notification, draft CZMPs in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance
with the guidelines given in Annexure-I of the notification, which involve public
consultation;

(vii) The draft CZMPs shall be submitted by the State Government or Union territory to the
concerned CZMA for appraisal, including appropriate consultations, and recommendations in
accordance with the procedure(s) laid down in the Environment (Protection) Act, 1986;

(viii) The State Government or Union territory CZMA shall submit the draft CZMPs o
MoEF alongwith its recommendations on the CZMP within a period of six months after
incorporating the suggestions and objections received from the stakeholders;

(ix)MoEF shall thereafter consider and approve the CZMPs within a period of four
months from the date of receipt of the CZMPs complete in all respects;

(x) All developmental activities listed in this notification shall be regulated by the State
Government, Union Territory Administration, the local authority or the concerned
CZMA  within the framework of such approved CZMPs as the case may be in
accordance with provisions of this notification;

(xi) The CZMPs shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking revision of the
maps following the above procedures;

(xii) The CZMPs already approved under CRZ notification, 1991 shall be valid for a period
of twenty four months unless the aforesaid period is extended by MoEF by a specific
notification subject to such terms and conditions as may be specified therein.

6. Enforcement of the CRZ, notification, 2011-

(a) For the purpose of implementation and enforcement of the provisions this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated
are available under Environment (Protection) Act, 1986 with the MoEF, State
Government or the Union territory Administration NCZMA and SCZMAs;

(b) The composition, tenure and mandate of NCZMA and State Government or the Union
territory CZMAs have already been notified by MoFEF in terms of Orders of Hon’ble
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Supreme Court in Writ Petition 664 of 1993;

(c) the State Government or the Union territory CZMAs shall primarily be responsible for
enforcing and monitoring of this notification and to assist in this task, the State
Government and the Union territory shall constitute district level Committees under the
Chairmanship of the District Magistrate concerned containing atleast three representatives
of local traditional coastal communities including from fisherfolk;

(d) The dwelling units of the traditional coastal communities including fisherfolk, tribals as
were permissible under the provisions of the CRZ notification, 1991, but which have not
obtained formal approval from concerned authorities under the aforesaid notification shall
be considered by the respective Union territory CZMAs and the dwelling units shall be
regularized subject to the following condition, namely-

(i) these are not used for any commercial activity
(ii) these are not sold or transferred to non-traditional coastal community.

7. Classification of the CRZ — For the purpose of conserving and protecting the coastal areas and
marine waters, the CRZ area shall be classified as follows, namely:-

(i) CRZ-L,~

A. The areas that are ecologically sensitive and the geomorphological features which play a
role in the maintaining the integrity of the coast,-

(a) Mangroves, in case mangrove area is more than 1000 sq mts, a buffer of SOmeters
along the mangroves shall be provided:

(b) Corals and coral reefs and associated biodiversity;

(¢) Sand Dunes;

(d) Mudflats which are biologically active;

(e) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of
-1972), the Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection)
Act, 1986 (29 of 1986); including Biosphere Reserves;

(f) Salt Marshes;

(g) Turtle nesting grounds;

(h) Horse shoe crabs habitats:

(i) Sea grass beds;

(j) Nesting grounds of birds:

(k) Areas or structures of archaeological importance and heritage sites.

B. The area between Low Tide Line and High Tide Line;
(i) CRZ-II-
The areas that have been developed upto or close to the shoreline.
Explanation.- For the purposes of the expression “developed area” is referred to as that area
within the existing municipal limits or in other existing legally designated urban areas

which are substantially built-up and has been provided with drainage and approach roads
and other infrastructural facilities, such as water supply and sewerage mains;
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(iii) CRZ-IIL,-

Areas that are relatively undisturbed and those do not belong to either CRZ-I or II which
include coastal zone in the rural areas (developed and undeveloped) and also areas within
municipal limits or in other legally designated urban areas, which are not substantially built
up.

(iv.) CRZ-1V,-
A. the water area from the Low Tide Line to twelve nautical miles on the seaward side;

B. shall include the water area of the tidal influenced water body from the mouth of the
water body at the sea upto the influence of tide which is measured as five parts per
thousand during the driest season of the year.

(V) Areas requiring special consideration for the purpose of protecting the critical coastal
environment and difficulties faced by local communities. -

A. (i) CRZ area falling within municipal limits of Greater Mumbai:
(i1) the CRZ areas of Kerala including the backwaters and backwater islands;
(ii1) CRZ areas of Goa.

B. Critically Vulnerable Coastal Areas (CVCA) such as Sunderbans region of West Bengal
and other ecologically sensitive areas identified as under Environment (Protection) Act,
1986 and managed with the involvement of coastal communities including fisherfolk.

8. Norms for regulation of activities permissible under this notification,-

(i) The development or construction activities in different categories of CRZ shall be
regulated by the concerned CZMA in accordance with the following norms, namely:-

Note:- The word existing use hereinafter in relation to existence of various features or existence
of regularisation or norms shall mean existence of these features or regularisation or norms
as on 19.2.1991 wherein CRZ notification, was notified.

I. CRZ-1,-
(1) no new construction shall be permitted in CRZ-I except,-

(a) projects relating to Department of Atomic Energy;

(b) pipelines, conveying systems including transmission lines;

(c) facilities that are essential for activities permissible under CRZ-I;

(d) installation of weather radar for monitoring of cyclones movement and prediction by
Indian Meteorological Department;

(¢) construction of trans harbour sea link and without affecting the tidal flow of water,
between LTL and HTL.

(f) development of green field airport already approved at only Navi Mumbai;

(i) Areas between LTL and HTL which are not ecologically sensitive, necessary safety
measures will be incorporated while permitting the following, namely:-
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(a) exploration and extraction of natural gas;

(b) construction of dispensaries, schools, public rainshelter, community toilets,
bridges, roads, jetties, water supply, drainage, sewerage which are required for
traditional inhabitants living within the biosphere reserves after obtaining
approval from concerned CZMA.

(c) necessary safety measure shall be incorporated while permitting such
developmental activities in the area falling in the hazard zone;

(d) salt harvesting by solar evaporation of seawater;

(e) desalination plants;

(f) storage of non-hazardous cargo such as edible oil, fertilizers and food grain within
notified ports;

(g) construction of trans harbour sea links, roads on stilts or pillars without affecting the
tidal flow of water.

1I. CRZ-IL,-

(1) buildings shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorized structures;

(i1) buildings permitted on the landward side of the existing and proposed roads or existing
authorized structures shall be subject to the existing local town and country planning
regulations including the ‘existing’ norms of Floor Space Index or Floor Area Ratio:
Provided that no permission for construction of buildings shall be given on landward side
of any new roads which are constructed on the seaward side of an existing road:

(iii) reconstruction of authorized building to be permitted subject with the existing Floor
Space Index or Floor Area Ratio Norms and without change in present use;

(iv) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-I1 appended to this notification and facilities for regasification of
Liquefied Natural Gas subject to the conditions as mentioned in sub-paragraph (ii) of
paragraph 3;

(V) desalination plants and associated facilities:

(vi) storage of non-hazardous cargo, such as edible oil, fertilizers and food grain in
notified ports;

(vii) facilities for generating power by non-conventional power sources and associated
facilities;

I11. CRZ-IIL,-

A. Area upto 200mts from HTL on the landward side in case of seafront and 100mts
along tidal influenced water bodies or width of the creek whichever is less is to be earmarked
as “No Development Zone (NDZ)" -

(1) the NDZ shall not be applicable in such area falling within any notified port limits;

(i) No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under the notification
including facilities essential for activities; Construction/reconstruction of dwelling units of
traditional coastal communities including fisherfolk may be permitted between 100 and 200
metres from the HTL along the seafront in accordance with a comprehensive plan prepared
by the State Government or the Union territory in consultation with the traditional coastal

6o
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communities including fisherfolk and incorporating the necessary disaster management
provision, sanitation and recommended by the concerned State or the Union territory CZMA
to NCZMA for approval by MoEF;

(1) however, the following activities may be permitted in NDZ —

(a) agriculture, horticulture, gardens, pasture, parks, play field, and forestry;

(b) projects relating to Department of Atomic Energy:;

(¢) mining of rare minerals;

(d) salt manufacture from seawater;

(e) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-I1;

() facilities for regasification of liquefied natural gas subject to conditions as
mentioned in subparagraph (ii) of paragraph 3;

(g) facilities for generating power by non conventional energy sources;

(h) Foreshore facilities for desalination plants and associated facilities;

(1) weather radars;

() construction of dispensaries, schools, public rain shelter, community toilets,
bridges, roads, provision of facilities for water supply, drainage, sewerage,
crematoria, cemeteries and electric sub-station which are required for the local
inhabitants may be permitted on a case to case basis by CZMA;

(k) construction of units or auxiliary thereto for domestic sewage, treatment and
disposal with the prior approval of the concerned Pollution Control Board or
Committee;

(1) facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like;

(m) development of green field airport already permitted only at Navi Mumbai.

B. Area between 200mts to 500mts,-
The following activities shall be permissible in the above areas:

(i) development of vacant plot in designated areas for construction of hotels or beach
resorts for tourists or visitors subject to the conditions as specified in the guidelines
at Annexure-III ;

(ii) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II;

(iii) facilities for regasification of liquefied natural gas subject to conditions as
mentioned in sub-paragraph (ii) of paragraph 3;

(iv) storage of non-hazardous cargo such as, edible oil, fertilizers, food grain in
notified ports;

(v) foreshore facilities for desalination plants and associated facilities;

(vi) facilities for generating power by non-conventional energy sources;

(vii) construction or reconstruction of dwelling units so long it is within the ambit of
traditional rights and customary uses such as existing fishing villages and goathans.
Building permission for such construction or reconstruction will be subject to local town
and country planning rules with overall height of construction not exceeding 9mts with two
floors (ground + one floor);

(viii) Construction of public rain shelters, community toilets, water supply drainage,
sewerage, roads and bridges by CZMA who may also permit construction of
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schools and dispensaries for local inhabitants of the area for those panchayats, the major
part of which falls within CRZ if no other area is available for construction of such
facilities;
(ix) reconstruction or alteration of existing authorised building subject to sub-paragraph
(vi1), (viii);
(x) development of green field airport already permitted only at Navi Mumbai.

(IV) In CRZ-1V areas,-

The activities impugning on the sea and tidal influenced water bodies will be regulated except
for traditional fishing and related activities undertaken by local communities as follows:-

(a)No untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from all
activities including from aquaculture operations shall be let off or dumped. A
comprehensive plan for treatment of sewage generating from the coastal towns and
cities shall be formulated within a period of one year in consultation with stakeholders
including traditional coastal communities, traditional fisherfolk and implemented;

(b) Pollution from oil and gas exploration and drilling, mining, boat house and shipping;

(¢) There shall be no restriction on the traditional fishing and allied activities undertaken by
local communities.

V. Areas requiring special consideration, -
I. CRZ areas falling within municipal limits of the Greater Mumbai.

(i) Developmental activities in the CRZ area of the Greater Mumbai because of the
environmental issues, relating to degradation of mangroves, pollution of creeks and coastal
waters, due to discharge of untreated effluents and disposal of solid waste, the need to
provide decent housing to the poor section of society and lack of suitable alternatives in
the inter connected islands of Greater Mumbai shall be regulated as follows, namely:-

A. Construction of roads - In CRZ-I areas indicated at sub-paragraph (i) of paragraph 7
of the notification the following activities only can be taken up:-

(a) Construction of roads, approach roads and missing link roads approved in
the Developmental Plan of Greater Mumbai on stilts ensuring that the free flow of
tidal water is not affected, without any benefit of CRZ-II accruing on the landward
side of such constructed roads or approach roads subject to the following conditions:-
(1) All mangrove areas shall be mapped and notified as protected forest and

hecessary protection and conservation measures for the identified mangrove
areas shall be initiated.
(if) Five times the number of mangroves destroyed/cut during the construction
process shall be replanted.
B. Solid waste disposal sites shall be identified outside the CRZ area and thereafter

within two years the existing conventional solid waste sites shall be relocated outside
the CRZ area.

(iii) In CRZ-II areas-
(a) The development or redevelopment shall continue to be undertaken in accordance with

the norms laid down in the Town and Country Planning Regulations as they existed on
the date of issue of the notification dated the 19% February, 1991, unless specified
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otherwise in this notification.

(b) SLUM REHABITATION SCHEMES.-

I. In the Greater Mumbai area there are large slum clusters with lakhs of families
residing therein and the living conditions in these slums are deplorable and the civic
agencies are not able to provide basic infrastructure such as drinking water, electricity,
roads, drainage and the like because the slums come up in an unplanned and
congested manner and the slums in the coastal area are at great risk in the event of
cyclones, storm surges or tsunamis, in view of the difficulties in providing rescue, relief
and evacuation.

2. To provide a safe and decent dwelling to the slum dwellers, the State Government may
implement slum redevelopment schemes as identified as on the date of issue of this
notification directly or through its parastatal agencies like Maharashtra Housing and
Area Development Authority (MHADA), Shivshahi Punarvasan Prakalp Limited
(SPPL), Mumbai Metropolitan Region Development Authority (MMRDA) and the
like.:

Provided that,-

(i) such redevelopment schemes shall be undertaken directly or through joint
ventures or through public private partnerships or other similar models ensuring that
the stake of the State Government or its parastatal entities shall be not less than
51%;

(i1) the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall
be in accordance with the Town and Country Planning Regulations prevailing
as on the date on which the project is granted approval by the competent
authority;

(i) it shall be the duty of the project proponent undertaking the redevelopment
through conditions (i) (2) above along with the State Government to ensure that all
legally regularized tenants are provided houses in situ or as per norms laid down
by the State Government in this regard.

(c) REDEVELOPMENT OF DILAPIDATED, CESSED AND UNSAFE BUILDINGS:

I. In the Greater Mumbai, there are, also a large number of old and dilapidated, cessed and
unsafe buildings in the CRZ areas and due to their age these structures are
extremely vulnerable and disaster prone and therefore there is an urgent need for the
redevelopment or reconstruction of these identified buildings.

2. These projects shall be taken up subject to the following conditions and safeguards:

(1) such redevelopment or reconstruction projects as identified on the date of issue of this
notification shall be allowed to be taken up involving the owners of these buildings
either above or with private developers in accordance with the prevailing Regulation,
directly or through joint ventures or through other similar models.

(i1) the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall be in
accordance with the Town and Country Planning Regulations prevailing as on the
date on which the project is granted approval by the competent authority
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(iii) suitable accommodation to the original tenants of the specified buildings shall be
ensured during the course of redevelopment or reconstruction of the buildings by
the project proponents, undertaking the redevelopment through condition 2(i) above.

(d) Notwithstanding anything contained in this notification, the developmental activities
for slums and for dilapidated, cessed and unsafe buildings as specified at paras (b) and (c)
above shall be carried out in an accountable and transparent manner by the project
proponents mentioned therein which shall include the following pre-condition
measures, wherever applicable;-

1. (i) applicability of the Right to Information Act, 2005 to all redevelopment or
reconstruction projects granted clearance by the Competent Authorities:

(i) MoEF shall issue an order constituting the CPIO and the first Appellate Authority of
appropriate ranks in consultation with Government of Maharashtra;

(iti) details of the Slum Rehabilitation Scheme, including the complete proposal and the
names of the eligible slum dwellers will be declared suo-moto as a requirement of
Section 4 of compliance of the Right to Information Act, 2005 by the appropriate
authority in the Government of Maharashtra in one month before approving it;

(iv) the implementing or executing agency at the State Government with regard to projects
indicated at sub-item (b) and (c) of item (iii) of sub-paragraph V shall display on a large
notice boards at the site and at the office of the implementing or executing agency the
names of the eligible builders, total number of tenements being made, names of eligible
slum dwellers who are to be provided the dwelling units and the extra area available for
free sale.

(v) Projects being developed under sub-items (b) and (¢) of item (iii) of sub-paragraph V
shall be given permission only if the project proponent agree to be covered under the
Right to Information Act, 2005.

2. MoEF may appoint statutory auditors, who are empanelled by the Comptroller and
auditor General (hereinafter referred to as the C&AG) to undertake performance and
fiscal audit in respect of the projects relating to redevelopment of dilapidated, cessed and
unsafe buildings and the projects relating to Slum Rehabilitation Scheme shall be audited
by C&AG.

3. A High Level Oversight Committee may be set up by the Government of Maharashtra
for periodic review of implementation of V(iii)(b) and (c¢) which shall include
eminent representatives of various Stakeholders, like Architects, Urban Planner,
Engineers, and Civil Society, besides the local urban bodies, the State Government
and the Central Government.

4. The individual projects under V(iii)(b) and (c) shall be undertaken only after public
consultation in which views of only the legally entitled slum dweller or the legally
entitled tenent of the dilapidated or cessed buildings shall be obtained in accordance with
the procedures laid down in EIA notification, 2006.

(e) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-II
shall be categorized as CRZ-III, that is, ‘no development zone’.

(f) the Floor Space Index upto 15% shall be allowed only for construction of civic
amenities, stadium and gymnasium meant for recreational or sports related activities and
the residential or commercial use of such open spaces shall not be permissible.
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(8) Koliwada namely, fishing settlement areas as identified in the Development Plan of 1981
or relevant records of the Government of Maharashtra, shall be mapped and declared as
CRZ-III so that any development, including construction and reconstruction of dwelling
units within these settlements shall be undertaken in accordance with applicable as per local
Town and Country Planning Regulations.

(h) Reconstruction and repair works of the dwelling units, belonging to fisher communities
and other local communities identified by the State Government, shall be considered and
granted permission by the Competent Authorities on a priority basis, in accordance with the
applicable Town and Country Planning Regulations.

2. CRZ for Kerala

In view of the unique coastal systems of backwater and backwater islands alongwith space
limitation present in the coastal stretches of the State of Kerala, the following activities in CRZ
shall be regulated as follows, namely:-

(1) all the islands in the backwaters of Kerala shall be covered under the CRZ notification;

(ii) the islands within the backwaters shall have S0mts width from the High Tide Line on the
landward side as the CRZ area;

(iii) within 50mts from the HTL of these backwater islands existing dwelling units of local
communities may be repaired or reconstructed however no new construction shall be
permitted;

(iv) beyond 50mts from the HTL on the landward side of backwater islands, dwelling units
of local communities may be constructed with the prior permission of the Gram panchayat;

(v) foreshore facilities such as fishing Jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the like,
may be taken up within 50mts width from HTL of these backwater islands.

3. CRZ of Goa.-

In view of the peculiar circumstances of the State Goa including past history and other
developments, the specific activities shall be regulated and various measures shall be undertaken as
follows:-

(i) the Government of Goa shall notify the fishing villages wherein all foreshore facilities
required for fishing and fishery allied activities such as traditional fish processing
yards, boat building or repair yards, net mending yards, ice plants, ice storage, auction hall,
jetties may be permitted by Grama Panchayat in the CRZ area;

(i1) reconstruction, repair works of the structures of local communities including fishermen
community shall be permissible in CRZ;

(iii) purely temporary and seasonal structures customarily put up between the months of

September to May;

(iv) the eco sensitive low lying areas which are influenced by tidal action known as khazan
lands shall be mapped;

(v) the mangroves along such as khazan land shall be protected and a management plan for the
khazan land prepared and no developmental activities shall be permitted in the khazan
land;

(vi) sand dunes, beach stretches along the bays and creeks shall be surveyed and mapped. No
activity shall be permitted on such sand dune areas;

(vii) the beaches such as Mandrem, Morjim, Galgiba and Agonda has been designated as
turtle nesting sites and protected under the Wildlife Protection Act, 1972 and these areas
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shall be surveyed and management plan prepared for protection of these turtle nesting
sites;

(viii) no developmental activities shall be permitted in the turtle breeding areas referred to in
sub-paragraph (vii).

4. (a) Critical Vulnerable Coastal Areas (CVCA) which includes Sunderbans and other identified
ecological sensitive areas which shall be managed with the involvement of the local coastal
communities including the fisher folk:-

(b) the entire Sunderbans mangrove area and other identified ecologically important areas such as
Gulf of Khambat and Gulf of Kutchchh in Gujarat, Malvan, Achra-Ratnagiri in Maharashtra,
Karwar and Coondapur in Karnataka, Vembanad in Kerala, Gulf of Mannar in Tamil Nadu,
Bhaitarkanika in Orissa, Coringa, East Godavari and Krishna in Andhra Pradesh shall be
declared as Critical Vulnerable Coastal Areas (CVCA) through a process of consultation with
local fisher and other communities inhabiting the area and depend on its resources for their
livelihood with the objective of promoting conservation and sustainable use of coastal
resources and habitats;

(c) the process of identifying planning, notifying and implementing CVCA shall be detailed in
the guideline which will be developed and notified by MoEF in consultations with the
stakeholders like the State Government, local coastal communities and fisherfolk and the like
inhabiting the area;

(d) the Integrated Management Plans (IMPs) prepared for such CVCA shall interalia keep in view
the conservation and management of mangroves, needs of local communities such as,
dispensaries, schools, public rain shelter, community toilets, bridges, roads, jetties, water
supply, drainage, sewerage and the impact of sea level rise and other natural disasters and the
IMPs will be prepared in line with the para 5 above for preparation of Coastal Zone
Management Plans;

(e) till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain shelters, community toilets, bridges, roads, jetties, water supply, drainage,
sewerage which are required for traditional inhabitants shall be permitted on a case to case
basis, by the CZMA with due regards to the views of coastal communities including
fisherfolk.

[F.No.11-83/2005-1A-I11]
J. M. MAUSKAR, AddL. Secy.
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ANNEXURE I
GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

L. A. Demarcation of High Tide Line

1. Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) shall be carried out by one of
the agencies authorised by MoEF based on the recommendations of the National Centre for
Sustainable Coastal Management (NCSCM).

2. Demarcation of the High Tide Line or LTL shall be made on the Coastal Zone Management
(CZM) Maps of scale 1:25,000 prepared by the agencies identified by the MoEF.

3. Local level CZM Maps shall be prepared for use of officials of local bodies for determination of
the CRZ.

4. The local level CZM Maps shall be prepared on a Cadastral scale in accordance with the CZM
Maps approved by the Central Government.

B. Preparation of CZM Maps

5. Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever
1:25,000 maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of
base map preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest

satellite imageries or aerial photographs

6. The High Water Level (HWL) and Low Water Level (LWL) marked on the Base maps will be
transferred to the CZM maps.

7. Coastal geomorphological signatures in the field or satellite imageries or aerial photographs will
be used for appropriate adjustment, in the HWL or LWL for demarcating HTL or LTL in
accordance with the CRZ notification.

8. The following geomorphological features shall be considered while demarcating in HTL or LTL:

Landward (monsoonal) berm crest in the case of sandy beaches
Rocks, Headlands, Cliffs
Seawalls or revetments or embankments

9. 500 meter and 200 metre lines will be demarcated with respect of HTL.

10. HTL (as defined in the CRZ notification) and LTL shall also be demarcated in the CZM maps
along the banks of tidal influenced inland water bodies with the help of the geomorphological
signatures or features.

11. Classification of different coastal zones shall be done as per the CRZ notification

12. Standard national or international colour codes shall be used to highlight sub-classification of
data.

C. Local level CZM Maps

Local level CZM Maps are for the use of local bodies and other agencies to facilitate
implementation of the Coastal Zone Management Plans

13. Cadastral (village) maps in 1:3960 or the nearest scale, shall be used as the base maps.
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14. These maps are available with revenue Authorities and are prepared as per standard norms.

15. HTL (as defined in the CRZ notification) and LTL will be demarcated in the cadastral map based
on detailed physical verification using coastal geomorphological signatures or features in
accordance with the CZM Maps approved by the Central Government,

16. 500metre and 200metre lines shall be demarcated with respect to the HTL thus marked.

17. HTL (as defined in the CRZ notification, 1991) and LTL will also be demarcated along the banks
of tidal influenced inland water bodies with the help of geomorphological signatures or features.

18. Classifications shall be transferred into local level CZM maps from the CZM Plans.

19. Symbols will be adopted from CZM Maps.

20. Colour codes as given in CZM Maps shall be used.

21. Demarcation of cadastral maps will be done by local agencies approved by the Central
Government. The local agencies shall work under the guidance of the concerned State
Government or Union Territory Coastal Zone Management Authorities.

D. Hazard mapping:-

II. Classification of CRZ areas

. The CZM Maps shall be prepared in accordance with para 5 of the CRZ notification demarcating
CRZLIL I, IV and V.

2. The CZM Maps shall clearly demarcate the land use plan of the area and lists out the CRZ-I

areas. All the CRZ-1 areas listed under para 7(I)A and B shall be clearly demarcated and colour

codes given so that each of the CRZ-I areas can be clearly identified.

Buffer zone along mangrove areas of more than 1000sq mts shall be stipulated with a different

colour distinguishing from the mangrove area.

4. The buffer zone shall also be classified as CRZ-I area.

5. The hazard line to be drawn up by MoEF shall be superimposed on the CZM maps in 1:25,000

scale and also on the cadastral scale maps.

The CRZ-II areas shall be those areas which have been substantially built-up with a ratio of built-

up plots to that of total plots is more than 50%.

In the CRZ areas, the fishing villages, common properties of the fishermen communities, fishing

Jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing and local

communities such as dispensaries, roads, schools, and the like, shall be indicated on the cadastral

scale maps. States shall prepare detailed plans for long term housing needs of coastal fisher
communities in view of expansion and other needs, provisions of basic services including
sanitation, safety, and disaster preparedness.

8. No developmental activities other than those listed above shall be permitted in the areas between
the hazard line and 500mts or 100mts or width of the creek on the landward side. The dwelling
unit of the local communities including that of the fishers will not be relocated if the dwelling
units are located on the seaward side of the hazard line. The State Government will provide
necessary safeguards from natural disaster to such dwelling units of local communities.

9. The water areas of CRZ IV shall be demarcated and clearly demarcated if the water body is sea,
lagoon, backwater, creek, bay, estuary and for such classification of the water bodies the
terminology used by Naval Hydrographic Office shall be relied upon.

10. The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

11. The water arca shall be demarcated indicating the pollution levels as per Central Pollution Control
Board standards on water quality.

12. In the CRZ V areas the land use maps shall be superimposed on the Coastal Zone Management
Plan and clearly demarcating the CRZ L II, TI1, TV,

13. The existing authorized developments on the sea ward side shall be clearly demarcated.

L
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14. The features like cyclone shelters, rain shelters, helipads and other infrastructure including road
network may be clearly indicated on the CZM Maps for the purpose of rescue and relief
operations during cyclones, storms, tsunami and the like.

111. CZMPs approved by MoEF in accordance with CRZ notification, 1991

1. While preparing the CZMPs under CRZ notification, 2011, the CZMPs that have been approved
under the CRZ Notification, 1991 shall be compared. A justification shall be provided by the
concerned CZMA in case the CZMPs prepared under CRZ notification, 2011 varies with respect
to the approved CZMP prepared under CRZ notification, 1991,

IV. Public Views on the CZMP.

a) The draft CZMPs prepared shall be given wide publicity and suggestions and objections received
in accordance with the Environment (Protection) Act, 1986. Public hearing on the draft CZMPs
shall be held at district level by the concerned CZMAs.

b) Based on the suggestions and objections received the CZMPs shall be revised and approval of
MOoEF shall be obtained.

¢) The approved CZMP shall be put up on the website of MoEF, concerned website of the State,
Union Territory CZMA and hard copy made available in the panchayat office, District collector
office and the like.

V. Revision of Coastal Zone Management Plans
1. Whenever there is a doubt the concerned State or Union territory Coastal Zone Management
Authority shall refer the matter to the National Centre for Sustainable Coastal Management who

shall verify the CZMP based on latest satellite imagery and ground truthing.
2. The rectified map would be submitted to MoEF for its record.

* % %k
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List of petroleum and chemical products permitted for storage in [CRZ except CRZ-1(A)]

(1) Crude oil;

(i1) Liquefied Petroleum Gas;
(iii) Motor spirit;

(iv) Kerosene;

(v) Aviation fuel;

(vi) High speed diesel;

(vii) Lubricating oil;

(viii) Butane;

(ix) Propane;

(x) Compressed Natural Gas;
(xi) Naphtha;

(xii) Furnace oil;

(xiii) Low Sulphur Heavy Stock;
(xiv) Liquefied Natural Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.

sk

Annexure-I1
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Annexure-II1

Guidelines for development of beach resorts or hotels in the designated areas of CRZ-III and
CRZ-I1 for occupation of tourist or visitors with prior approval of the Ministry of
Environment and Forests

L. Construction of beach resorts or hotels with prior approval of MoEF in designated areas of CRZ-II
and IIT for occupation of tourist or visitors shall be subject to the following conditions, namely:-

(a) The project proponent shall not undertake any construction within 200 metres in the landward
side of High Tide Line and within the area between Low Tide Line and Hi gh Tide Line;

(b) The proposed constructions shall be beyond the hazard line or 200mts from the High Tide Line
whichever is more;

(c) live fencing and barbed wire fencing with vegetative cover may be allowed around private

properties subject to the condition that such fencing shall in no way hamper public access to the
beach;

(d) no flattening of sand dunes shall be carried out:

(e) no permanent structures for sports facilities shall be permitted except construction of goal posts,
net posts and lamp posts;

(f) Construction of basement may be allowed subject to the condition that no objection certification
is obtained from the State Ground Water Authority to the effect that such construction will not
adversely affect fee flow of groundwater in that area;

(g) the State Ground Water Authority shall take into consideration the guidelines issued by Central
Government before granting such no objection certificate;

(h) though no construction is allowed in the no development zone for the purposes of calculation of
Floor Space Index, the area of entire plot including the portion which falls within the no
development zone shall be taken into account:

(i) the total plot size shall not be less than 0.4 hectares and the total covered area on all floors shall
not exceed 33 percent of the plot size i.e., the Floor Space Index shall not exceed 0.33 and the
open area shall be suitably landscaped with appropriate vegetal cover;

(j) the construction shall be consistent with the surrounding landscape and local architectural style;

(k) the overall height of construction upto the highest ridge of the roof, shall not exceed 9metres and
the construction shall not be more than two floors (ground floor plus one upper floor);

() groundwater shall not be tapped within 200metre of the High Tide Line; within the 200metre
500metre zone it can be tapped only with the concurrence of the Central or State Ground Water
Board;

(m)extraction of sand, leveling or digging of sandy stretches except for structural foundation of
building, swimming pool shall not be permitted within 500metres of the High Tide Line;
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(n) the quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project arca must conform to the standards laid down by the competent authorities including the
Central or State Pollution Control Board and under the Environment (Protection) Act, 1986;

(0) necessary arrangements for the treatment of the effluents and solid wastes must be made and it
must be ensured that the untreated effluents and solid wastes are not discharged into the water or
on the beach; and no effluent or solid waste shall be discharged on the beach;

(p) to allow public access to the beach, atleast a gap of 20metres width shall be provided between any
two hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(q) if the project involves diversion of forestland for non-forest purposes, clearance as required under
the Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and
State laws as applicable to the project shall be met with; and

(r) approval of the State or Union territory Tourism Department shall be obtained.
IL. In ecologically sensitive areas (such as marine parks, mangroves, coral reefs, breeding and
spawning grounds of fish, wildlife habitats and such other area as may be notified by the Central

or State Government Union territories) construction of beach resorts or hotels shall not be
permitted

ok Kok
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Annexure-1V

Form-I for seeking clearance for project attracting CRZ notification

Basic information:

Name of the Project:-

Location or site alternatives under consideration:-

Size of the project (in terms of total area) :-

CRZ classification of the area :-

Expected cost of the project:-

Contact Information:-

(IT) Activity

I. Construction, operation or decommissioning of the Project involving actions, which will cause
physical changes in the locality (topography, land use, changes in water bodies, and the like)

soil testing?

S. No. | Information/Checklist confirmation Yes/No | Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

Ik Permanent or temporary change in land use,

land cover or topography including increase in
intensity of land use (with respect to local
land use plan)

1.2 Details of CRZ classification as per the

approved Coastal Zone Management Plan?

1.3 Whether located in CRZ-I area?

1.4 The distance from the CRZ-I areas.

15 Whether located within the hazard zone as

mapped by Ministry of Environment and
Forests/National Disaster Management
Authority?

1.6 Whether the area is prone to cyclone, tsunami,

tidal surge, subduction, earthquake etc.?

1.7 Whether the area is prone for saltwater

ingress?

1.8 Clearance of existing land, vegetation and

buildings?

1.9 Creation of new land uses?

1.10 Pre-construction investigations e.g. bore hole,

Construction works?
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Demolition works?

Temporary sites used for construction works
or housing of construction workers?

1.14 Above ground buildings, structures or
earthworks including linear structures, cut and
fill or excavations

L.15 Underground works including mining or
tunneling?

1.16 Reclamation works?

1.17 Dredging/reclamation/land filling/disposal of
dredged material etc.?

1.18 Offshore structures?

1.19 Production and manufacturing processes?

1.20 | Facilities for storage of goods or materials?

1.21 Facilities for treatment or disposal of solid
waste or liquid effluents?

1.22 Facilities for long term housing of operational
workers?

1.23 New road, rail or sea traffic during
construction or operation?

1.24 New road, rail, air waterborne or other
transport infrastructure including new or
altered routes and stations, ports, airports etc?

1.25 Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic movements?

1.26 New or diverted transmission lines or
pipelines?

127 Impoundment, damming, culverting,
realignment or other changes to the hydrology
of watercourses or aquifers?

1.28 Stream and river crossings?

1.29 Abstraction or transfers of water form ground
or surface waters?

1.30 Changes in water bodies or the land surface
affecting drainage or run-off?

1.31 Transport of personnel or materials for
construction, operation or decommissioning?

1.32 Long-term dismantling or decommissioning or
restoration works?

1.33 Ongoing activity during decommissioning
which could have an impact on the
environment?

1.34 Influx of people to an area in either
temporarily or permanently?

1.35 Introduction of alien species?

1 1.36 Loss of native species or genetic diversity?

1.37 Any other actions?
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peration of the Project (such as land, water,
especially any resources which are non-renewable or in short supply):

S. No. Information/checklist confirmation Yes/No | Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

2] Land especially undeveloped or agricultural

land (ha)

22 Water (expected source & competing
users) unit: KLD

2.3 Minerals (MT)

24 Construction material — stone, aggregates,
sand/soil (expected source — MT)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)

2 Any other natural resources (use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials, which could be harmful

to human health or the environment or raise conce

health.

ms about actual or perceived risks to human

S. No.

Information/Checklist confirmation

Yes/
No

Details thereof (with
approximate quantities/rates,
wherever  possible)  with
source of information data

3.1

Use of substances or materials, which are
hazardous (as per MSIHC rules) to human health
or the environment (flora, fauna, and

water supplies)

32

Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)

33

Affect the welfare of people e.g. by changing
living conditions?

34

Vulnerable groups of people who could be
affected by the project e.g. hospital patients,
children, the elderly etc.,

3.5

Any other causes, that would affect local
communities,  fisherfolk, their livelihood,
dwelling units of traditional local communities
etc

4. Production of solid wastes during construction or operation or decommissioning (MT/month)

S.
No.

Information/Checklist confirmation

Yes/
No

Details thereof (with
approximate  quantities/rates,
wherever possible) with source
of information data




436

26
4.1 | Spoil, overburden or mine wastes
4.2 | Municipal waste (domestic and or commercial
wastes)
4.3 | Hazardous wastes (as per Hazardous Waste
Management Rules)
4.4 | Other industrial process wastes
4.5 | Surplus product
4.6 | Sewage sludge or other sludge from effluent
treatment
4.7 | Construction or demolition wastes
4.8 | Redundant machinery or equipment
4.9 Contaminated soils or other materials
4.10 | Agricultural wastes
4.11 | Other solid wastes
5. Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr)
S. Information/Checklist confirmation Yes/ Details thereof (with
No. No approximate quantities/rates,
wherever  possible)  with
source of information data
5.1 Emissions from combustion of fossil fuels from
stationary or mobile sources
5.2 | Emissions from production processes
5.3 | Emissions from materials handling including
storage or transport
54 | Emissions from construction activities including
plant and equipment
55 |Dust or odours from handling of materials
including construction materials, sewage and waste
5.6 Emissions from incineration of waste
5.7 | Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 | Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
S. No. Information/Checklist confirmation Yes/ Details thereof (with
No approximate quantities/rates,
wherever possible) with
source of information data
with source of information
data
6.1 From operation of equipment e.g. engines,
ventilation plant, crushers
6.2 From industrial or similar processes
6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or operational traffic
6.6 From lighting or cooling systems
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| 6.7

I From any other sources

| ]

7. Risks of contamination of land or water from releases of pollutants into the ground or into sewers,
surface waters, groundwater, coastal waters or the sea:

S. Information/Checklist confirmation Yes/ Details thereof (with
No. No approximate  quantities/rates,
wherever possible) with source
of information data
7.1 From handling, storage, use or spillage of
hazardous materials
7.2 | From discharge of sewage or other effluents to
water or the land (expected mode and place of
discharge)
7.3 By deposition of pollutants emitted to air into the
land or into water
7.4 From any other sources
7.5 Is there a risk of long term build up of pollutants
in the environment from these sources?

the environment

Risk of accidents during construction or operation of the Project, which could affect human health or

S. Information/Checklist confirmation Yes/ | Details thereof (with approximate
No. No quantities/rates, wherever
possible)  with  source of
information data
8.1 | From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances
8.2 | From any other causes
8.3 | Could the project be affected by natural disasters
causing environmental damage (e.g., floods,
earthquakes, landslides, cloudburst etc)?

9. Factors which should be considered (such as consequential development) which could lead to
environmental effects or the potential for cumulative impacts
activities in the locality

with  other existing or planned

S.No. | Information/Checklist confirmation Yes/ | Details thereof (with approximate
No quantities/rates, wherever
possible)  with  source of
information data
9.1 Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

Supporting  infrastructure  (roads, power
supply, waste or waste water treatment, efc.)




438

28

housing development
extractive industries
supply industries
other

9.2 Lead to after-use of the site, which could have an
impact on the environment

9.3 Set a precedent for later developments

9.4 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

IIL. Environmental Sensitivity

Areas

Name/
Identity

Aerial distance (within 15
km.)

Proposed project location
boundary

Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value

Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

Inland, coastal, marine or underground waters

State, National boundaries

Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

Defence installations

o

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
(hospitals, schools, places of worship, community
facilities)

10

Areas containing important, high quality or scarce
resources

(ground water resources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

11

Areas already subjected to pollution or
environmental damage. (those where existing
legal environmental standards  are exceeded)

12

Areas susceptible to natural hazard which could
cause the project to present environmental
problems
(earthquakes, subsidence, landslides, erosion,
flooding or extreme or adverse climatic
conditions)

e o e sk
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Const. Licence No. 23/2012-13. No.4/3-45/DMC/12-13/ 294 4
Office of the
Daman Municipal Council,
DAMAN.

_ﬁ
Dated: - o1 November, 2012.

@>

Read:-(1) Application dated 27.09.2012 from Shri Raichand Mohan Patel & Ors
R/o. Khariwad, Nani Daman. =
(2) Order No. 3/1-320/DMC/07/12-13/2718 DT..25.10.2012

LICENCE

In exercise of the powers vested in me by Sub-Sect. (4) of Section 184 SHRI
RAICHAND MOHAN PATEL & MR. HUSSEN MUSA NAULLA, Moti Daman is hereby
granted permission for Proposed Construction of&ddidlon & Mmtmn ‘of Existing
Building on the Survey No. 50/130-H, I, & K admeasuring 415.00, 426.00 & 210.00
5q.Mts situated at Khariwad, Nani Daman as proposed by him/her and approved by the
Administrative Officer, Daman Municipal Coundil as technically approved by the Municipal

Engineer, after necessary correction on the plans registered in  this ©Office under

construction File No.4/3-45/2012-13.

The licence shal be liable to the foliowing terms and conditions:=

1 The permission is vafid for 3 (three) years mm&ma&' issue.

2. No construion work or exavation of the'land for the purpose. of ‘construction  shall b

commenced without the line out for the work is given by the Municipal Engineer upon pric:

notice in writing to the Municipal Engineer, Ay '

The ‘owner shall firstly construct the Septic Tank and soak-pit as per the appmad plan and

shall inform. the Municipal Engineer upoR jts completion and only after the receipt of

N.O.C./clearance from the D.M.C., further construction of the building shali be commenced.

4. The approvalf/N.0.C. of (i) Built up area (ii) Laying of foctings and (i) Buiiding wark, shall be
obtained from the Musicipal Engineer before proceeding with the further construction of the
building. - .

The construction shall be carried vut strictly as perl'he approved plan.
. The front side sef-back, rear side set-back and sides set-back shall be strictly adhered to.

& The owner shall obtain the Completion/Occupancy Certificate from  the D.M.C. within one
monih from the cate of completion of the building. :

8. The owner shaii not him-self occupy or shall not atlow any other persen/s to occupy the said
' building either partly or wholly, without obtaining the Completion/Cccupancy Certificate from

L

the D:M.C.

9. The building shail not be used for any other purpose other then the purpose for which the
construction plan is approved, without the prior permission of the Daman Municipal Council for
change of use.

16 The nwner or occupier of the bullding shall not discharge or allow the night soil, filth or any
noxious or offensive matter or any water of any sinks, sewer or cesspool or any other liquid or
matter, which is or wiich is likely to become 2 nuisance to the octiipiers of the same building
or of adjoining building, cr general public, from any building or land, surrounding the said
building failing which the said building which is intended for or used as a place of dweliing,
shall be declared “unfit for human habitation™ U/S 229 of the Daman & Diu Municipalities
(Amended) Regulation, 1994.

15 R The owner shall not store/stack any construction niaterial on the public road/
foot-path.

Contd. Page 2/-
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The owner shall not block the road side gutters during or after the cons*ruction.

No other materials shall be used for the construction purpose other than those
appraved in the building plan,

The R.C.C. Calculation etc. shall be got approved from the Municipal Engineer.

The owner shal not violate any terms and conditions of this. licence
enumerated above and also shall not viclate any provisions of the Daman & Diy
Municipalities (Amended) Regulation, 1994 and the Building Laws, 1871 failing which
this licence is liable to he suspended or revoked without any further notice to the
owner,

The owner shall also obtain the licence,{pe'nnissionm.b.__c;‘ froni any other compatent
suthority if required undar any other provisions of low for the time Being in force,
before the commencement of the construction works

- The owner shall have to make proper arrangement for drainage so thar no nuisancs is
created at the building site or near by area.

(a) To intimate this cffice at the time of start of the construction.
(b) The construction should be carried out as per approved plan.
(€) The licensee should get demarcated his land through the City Survey
department, Daman prior to commencement of work.
[d) The stability certificate to be produced on
(®
() Thelicensee shoiild nat di. rge the sewerage water in the storm
Water gutter passing by the Proposed construction,
'(g) The N.O.C. fmmAl‘rpn;tﬂuthmﬁyand to be produce prior te commencement of

work,

- (h) If there _is,z-:'_t_ny abfecﬁbnmla!edhy Coast Guard Authority, Daman the permit

holder/licenses ta fully fesponsible and accountable to solve such quarries in

(i) As the proposed construction falls 'H‘igh-ri_sé_ building the licensee should make
provision of under ground water tank of 20,000 liter capacity,

(i) The lioenseé'sha‘&%ﬁ-m‘ai_nt_"_a’_ir'i_‘{ijf“ﬂfié*nurms-.nﬁFite_'_saf&y-'mEasures as'per the
N.O.C. issued by the Fire Department, Daman, ~ - :

(k) Thelicensee should obtain NOC from the fire'department pricr to -
commencement of work and on completion of work and should submit to this

- Council, . -'

) The water harvesting system should be provided before applying for
completion certifizate,

(m) The licensee will be responsible if any queries from the CRz committee

-arises.

The licensee has paid the Licence Fee of Rs. 2,74,150:00 and Emolument Fees of

Rs.25:00 under R.No.28/41 and No.28/42 and Workers Weifare Cess Tax of Rs.

2,19,320:00 under R.Na. 28/43 dated 09.11.2012 respectively,
_— AL .,_\

To

i’:a}_g,_i;_(‘_‘(z_.r

g (N. N. vaghela)
;' Administrative Officer,

* Daman Municipal Council
Damar.

RI RAICHAND MOHAN PATEL &

MR. HUSSEN MUSA NAULLA
R/o. Khariwad,
Nani Daman,

Cony for information to :- The Councilor, Wared Mo 4, D.M.C., baman.
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DAMAN MUNICIPAL COUNCIL, DAMAN Gz @
OFFICE OF THE CHIEF OFFICER, FORT AREA,
MOTI DAMAN. e

Ph. No. 0260 2230879 2230666.

No. 4/3-45/DMC/2012- 13KCZMA;‘25~26!?,‘3@ s Dawed - \S /01720,

To,

The Chairman, 2/‘,\ Ao
Coastal Zone Management Authority, (CZMA) M.s N DD C

Daman & Diu, /

Daman. & &
E-mail:mspec_dmn@pecdaman.info \W

Subject: Seeking CRZ Clearance for regularization of “Al-Saad Terrace” building
at Khariwad, Nani Daman - reg,

Sir.

With reference to the subject cited above, it is to inform that M/s Al-Saad Builders &
Developers along with J.K. Infra have submitted an application for regularization of the building
known as “Al-Saad Terrace” situated at Survey No. 50/130-H, I & K, Khariwad, Nani Daman,
constructed under Construction License No. 21/2012-13 dated 09.1 1.2012, renewed on
13.04.2016.

The Construction had started in the year 2015 and The Entire building (Ground+10)
Construction was fully Completed in year 2017.

Persuade to which Demolition notice was issued several times as the Construction was not as

per rules;

“The 1" Show Cause Notice was issued on 15.03.2017 for Non Submission of NOC from
Fire Department.

2™ Notice was issued on 16.03.2017 for Non Submission of CRZ clearance certificate.

The Confidential survey Report was received from Associate Town Planner on
25.01.2017.

3" Show Cause Notice was issued on 03.04.2017 for Violation of F.S.1, Setbacks, and
Commencement of the work without intimation to the department, and without obtaining of

NOC from M.E., Construction was not carried out as per approved plan.

4™ Notice was issued on 05.06.2017 for Violations of Building bye-laws and directed to

demolish extra construction carried out beyond the permissible.

The Order was issued on 17.05.2018 for direction to demolish the extra Construction

within 24 hours.

The Order was issued on 27.06.2019 for dlrecnon to demolish the entire building

. - "T-fimr ZH
b 'ﬁ; ([ dl ®/ &
lmmedlatﬂ) mo*mmﬁoreﬂ.m Office of the Coll <tor, Daman,
UT of USNH and Damen & Dlu GHILETTER

Inward Mo ____j____Dale

Inllf'.- 3 g h"-'l

&

vardNow, d)..... weamie L& Las/26
rotorard No oo zil.ey [2 s
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Party had applied for Petition in The High Court of Judicature at Bombay vide WRIT
PETITION NO.13339 OI' 2022 on DT; 28.11.2022.

The said application for regularization has been submitted pursuant to the order dated
09.12.2025 passed by the Hon'ble Bombay High Court in Writ Petition No. 13339 of 2022,

wherein the petitioners agreed to apply for regularization under the provisions of GDR-2023.

During scrutiny of the application, it is observed that the site falls under the Coastal
Regulation Zone (CRZ) and CRZ Clearance has not been submitted by the applicant,

As per the provisions of GDR-2023 and applicable building regulations, CRZ Clearance

1s mandatory prior to approval of plans / consideration of regularization.

In view of the above, the matter is hereby referred to the Coastal Zone Management
Authority (CZMA) for necessary examination and issuance of CRZ Clearance, if permissible

under the prevailing rules and regulations.

The regularization proposal shall be processed further by this Council only after receipl

of CRZ Clearance from the competent authority.

[t is hereby requested to provide CRZ clearance as per norms through your respected

office.
(Dr. J;m Singh )
Chief Officer,
Daman Municipal Council,
Daman.
Copy to;

_/1‘)/'!): he Collector, Daman

2) The President. DMC. Daman.
3) The Municipal Engineer, DMC, Daman.
4)  Guard File.

ol By Yays, o0 5

o —
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Authonw
7008 Manad® N Semetary

- ouel® mfm e,
Toresk, EANKontet A

DM & DD, Fort Ned,

Moti Daman.
Daman-396220

F1> 40 sE C [F)-J)[z.ou{hl'{q}a

No. DDCZMNC\LZNI IAST/2025-2026/ S | 415374 S) Dated23701/2026.
To,

The Chief Officer,

Daman Municipal Council,

Daman

Sub : Seeking CRZ Clearance for regularization of “Al-Saad Terrace” building at
Khariwad, Nani Daman.

Ref : Your 'ietter No 4/3-45/DMC/2012-13/CZMA/25-26/3864 Dated 15/01/2026
Sir,

With reference to your letter on the subject cited above, it is requested to
kindly inform this office whether any CRZ permission submitted or applied for, in
accordance with the documents prescribed under the CRZ Notification, 2011 dated
06.01.2011, to the Chief Officer, Daman Municipal Council during the process of

granting the construction permission in respect of “Al-Saad Terrace” building at
Khariwad, Nani Daman.

This issues with the prior approval of Chairman, DDCZMA.

et Fen | g&cripr \,bn’l“ Yours faithfully,
26 \ r&% o
Feorrt gl YT o _, A.J
O’Ef;:e 3; the Collector AU FRHEE Member Secretary,
< [Daman et  DamEN ol Daman & Diu
(s = Coastal Zone Management Authority

Copy to the PA to the Chairman, DDCZMA, Daman for kind information to the
Chairman, DDCZMA.
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JOINT SITE INSPECTION REPORT

A joint site inspection was conducted by the undersigned officers for the purpose
of verifying and ascertaining the distance of the building known as “Al-Saad
Terrace”, situated on Survey No, 50/130 H, 1 & K at Khariwad, Nani Daman,

from the High Tide Line (HTL -as demarcated in ODP 2023) of the Daman Ganga
River.

* Date of Inspection - 30.01.2026

* Location: Al-Saad Terrace, on survey No. 50/130 H, I & K at Khariwad,
Nani Daman.

* Officials Present :

o Chief Officer, Daman Municipal Council,

© Mamlatdar, Daman.

© Enquiry Officer, City Survey, Daman.

9 Junior Town Planner, PDA, Daman.

© Junior Engineer, Daman Municipal Council.

* Scope and Observations: During the course of the joint site mspection, the
physical location of the aforesaid building was examined with reference to
the High Tide Line (HTL) as indicated in the Outline Development Plan
2023. Upon verification at site, it was observed that the “Al-Saad Terrace”

building is situated within 100 meters from the High Tide Line (HTL) of the
Daman Ganga River.

Based on the site inspection carried out by above officers, it is observed that the
*Al-8aad Terrace” building located on survey No. 50/130 H, I & K at Khariwad,

Nani Daman, lies within 100 meters from the High Tide line as indicated in the
ODP 2023,

The map showing location of the said plot, High Tide line (HTL) and line showing
100m line from HTL is enclosed with the report.

/’(\\#

Junior En eer, DMC

, PDA, Daman

Mamlatdar/ EOCS, Daman Chi icer, DMC
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DAMAN MUNICIPAL COUNCIL, DAMAN ~ #™ 2 @

OFFICE OF THE CHIEF OFFICER, FORT AREA, L :
MOTI DAMAN. ™
Ph. No. 0260 2230879, 2230666.

email :codme-daman-dd@nic.incod .daman@gmail.cor
No. 4/3-45/DMC/2012-13/CZMA/25-26/ Lete Dated: - 30 /0172026.
——— T VOMIRLD2

-

To.

L he Member Secretary,

Daman & Diu Coastal Zone Management Authority,
Daman,

Sub: Submission of Joint Site Inspection Report in respect of “Al-Saad Terrace” building
at Khariwad, Nani Daman — reg.

Ref:
I. This office letter No. 4/3-45/DMC/2012- 13/CZMA/25-26/3864 dated 15.01.2026
2. Your office letter No. DDCZMA/CRZNIO:ASTQMS-ZOI!&’S] dated 27.01.2026
3. Your office letter No. DDCZMA/CRZ»"\-’IO!ASTQO25-2026I‘53 dated 28.01.2026
Sir,

Municipal Council. Planning & Development Authority, Mamlatdar Office. and City Survey
Office to ascertain the exact location of the building known as “A}-Saad Terrace™, situated on
Survey No. 50/130 H, I & K ar Khariwad, Nani Daman, with reference to the High Tide Line
HTL) as demarcated in the Outline Development Plan (ODP) 2023,

During the courss of the inspection. the physical location of the said building was
verified on site with reference to the HTL of the Daman Ganga River. Upon verification, it was

observed that the *Al-Saad Terrace™ building is situated within 100 meters from the High Tide
Line (HTL) as indicated in the ODP 2023,

Accordingly, it is confirmed that the building located on Survey No. 50/130 H, [ & K at
Khariwad. Nani Daman, falls within 100 meters from the HTL.

 The Joint Site Inspection Report, duly signed by the inspecting officers. along with the
map showing the location of the plot, the HTL. and the 100-meter line from the HTL, is enclosed
herewith for your kind perusal and further necessary action.

This is submitted for your information and further directions.

i
( Dr. sé:'jgg;s:;h)
Chi

Daman Municipal Coungil,
Daman.

Olo the Depu: Secretary (Fo ezt Ev& W) |

UT of GE&NH ai.a Dainan & Diun o]
InwardNo. ___ 43 Daeogetlzh |
Cutward bo._ Dite_ _
- -y 2 E. 'iﬁ

Copy to:
1) The Collector. Daman
2) - Guard File.
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U. T. Administration of Dadra & Nagar Haveli and Daman & Diu,

Daman & Diu Coastal Zone Management Authority,
Daman District Court Premises, Fort Area,
Moti Daman -396220.

No. DDCZMA/CRZ/VIO/AST/2025-26/ & b Dated : ¢'g.02.2026
MEETING NOTICE

A meeting of Daman & Diu Coastal Zone Management Authority (DDCZMA) is
scheduled to be convened under the chairmanship of Secretary (Environment & Forest) /
Chairman (DDCZMA), DNH & DD, to deliberate upon the matter relating to the alleged
violation of the provisions of the Coastal Regulation Zone Notification, 2011 by M/s. Al-Saad
Terrace building at Survey No. S0/130-H, 1 & K, Khariwad, Nani Daman, as per the details given

below:

Date : 16.02.2026

Time: 1100 AM

Venue : Collectorate, Moti Daman

VYV Link : will be shared shortly through e-mail

Ail Members are kindly requested to make it convenient to attend the meeting on the date
and time.

Member Secretary (DDCZMA),
DNH & DD.

Ta,
l. The Secretary (Environment & Forests), DNH & DD/Chairman, DDCZMA.
The Head of Department of Environment & Forests, DNH & DD/ Chief Conservator of
Forests, DNH & DD.
The Collector, Daman
The Collector, Diu
The Chief Town and Country Planner, Town Country Planning Department, Moti Daman
The Director-cum Joint Secretary, Fisheries, DNH & DD.
The Director, National Centre for Sustainable Coastal Management (NCSCM), Koodal
Building, Anna University Campus, Chennai.
8. The Director or his nominee, Space Application Centre, Ahmedabad, Jodhpur Tekra,
Ambawadi Vistar, Ahmedabad, Gujarat.
9. Shri Nischal Joshi, B-2, Akshar Banglow, Opp. NID, Kudsan, Gandhinagar.
10. Shri Gaurang Trivedi, Plot No. 30-A, Shree Flat, 2* floor, Sector-19. Gandhinagar
11. Representative of Gujarat Institute of Desert Ecology

!I-J

NS Wwew

Invitees Members:
1. Chairman, Union Territory Level Expert Appraisal Committee (UT EAC), DNH & DD.
2. Member Secretary, UTEAC, DNH & DD.
3. The Director-cum Joint Secretary, Tourism, DNH & DD

Copy to:
\)/ M/s. Al-Saad Builders & Developers, Survey No. 50/130-H, I & K, Khariwad, Nani
Daman.
3 The State Informatic Officer, Daman for generating VC link and deputing IT staff for the
) above meeting. . v ‘\n

6

LoMeS
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COASTAL ZONE MANAGEMENT AUTHORITY,
DAMAN AND DIU

ATTENDANCE SHEET

ATTENDANCE SHEET FOR THE DAMAN & DIU COASTAL ZONE
MANAGEMENT AUTHORITY MEE

TING HELD ON 16.02.2026 AT 11.00 AM AT
CONFERENCE HALL, COLLECTORATE, DAMAN

Sr. Member/invitee Signature
No.

i I Shri Saurabh Mishr

3, IAS- Secretary (Environment &
Forests), DNH & DD/Chairman, DDCZMA %1/

2. Shri Sanjay K. Waradkar, IFS - Head of Department

of Environment & Forests, DNH & DD/ Chief —M
Conservator of Forests, DNH & DD. &

3. Shri Saurabh Mishra, IAS- Collector, Daman @

4. Shri Rahul Dey Boora, IAS - Collector, Diu

5. Shri  Shivam Teotia, DANICS- Director-cum Joint
Secretary, Fisheries, DNH & DD

Shri Priyanshu Singh DANICS - Chief Town and

Country Planner, Town Country Planning
Department, Moti Daman

7. | Shri Puneet Kulshreshtha DANICS: Director-Deputy C((;J/

Secretary (F, E & WL)/Member Secretary, DDCZMA,
DNH & DD

8. Representative of Director, National Centre for

Sustainable Coastal Management (NCSCM), Koodal
Building, Anna University Campus, Chennai.

9. Director or his nominee, Space Application Centre, e
Ahmedabad, Jodhpur Tekra, Ambawadi Vistar,
Ahmedabad, Gujarat.
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10.

1.

12.

Chairman, Union Territory Level Expert Appraisal
Committee (UTEAC), DNH & DD

8 (Invitee)

Shri Sujeetkumar Dongre,

Shri B. Mohandaas - IFS

Member Secretary, UTEAC, DNH & DD
(Invitee)

Shri Shivam Teotia, DANICS- Director-cum Joint
Secretary, Tourism, DNH & DD (Invitee)

13.

Shri Sanjam Singh, DANICS, - Chief Officer,
Daman Municipal Council, Daman

14,

Shri Nischal Joshi, B-2, Akshar Banglow, Opp. NID,
Kudsan, Gandhinagar.

15.

Shri Gaurang Trivedi, Plot No. 30-A, Shree Flat, 2nd
floor, Sector-19, Gandhinagar

KB

Dr. Vijay Kumar, Representative of Gujarat Institute
of Desert Ecology, Bhuj

17.
Represgntative of M/s Al-Saad Builders & Dy -
Developers, Nani Daman Coved - Duvdver) q
18. '
Avamt  cluwte-Qurive?) W
19.
20.

21
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MINUTES OF THE MEETING OF DAMAN & DIU COASTAL ZONE MANAGEMENT
AUTHORITY HELD ON 16.02.2026 AT 12.30 PM.

The meeting of the Daman & Diu Coastal Zone Management Authority (DDCZMA) was held
on 16.02.2026 at 12.30 PM in hybrid mode, under the Chairmanship of the Secretary
(Environment & Forests), DNH & DD / Chairman, DDCZMA, at the Conference Hall,
Collectorate, Daman.

Agenda:-

1. To deliberate upon the matter relating to the alleged violation of the provisions of the
Coastal Regulation Zone Notification, 2011 by M/s Al-Saad Terrace building at
Survey No. 50/130-H, | & K, Khariwad, Nani Daman

2. Todiscuss any other issue with permission of the Chairman, DDCZMA, DNH & DD.

Following Members/representatives/ invitees of Daman & Diu Coastal Zone Management
Authority (DDCZMA) attended the meeting:

1. Shri Saurabh Mishra, Secretary (Environment & Forests), DNH & DD/Chairman,
DDCZMA, DNH & DD/ Caollector, Daman

2. Shri Sanjay K. Waradkar, IFS - Head of Department of Environment & Forests, DNH
& DD/ Chief Conservator of Forests, DNH & DD.

3 Shri Shivam Teotia, DANICS- Director-cum Joint Secretary, Fisheries, DNH & DD

4. Shri Priyanshu Singh, Chief Town and Country Planner, Town Country Planning
Department, Moti Daman.

5. Shri Puneet Kulshreshtha, DANICS- Director-Deputy Secretary (F, E & WL)/Member
Secretary, DDCZMA, DNH & DD

6. Shri Ratheesh Representative, Space Application Centre, Ahmedabad, Jodhpur
Tekra, Ambawadi Vistar, Ahmedabad, Gujarat.

7. Expert Member, Shri Nischal Joshi, B-2, Akshar Banglow, Opp. NID, Kudsan,
Gandhinagar.

8. Expert Member, Shri Gaurang Trivedi, Plot No. 30-A, Shree Flat, 2™ floor, Sector-19,
Gandhinagar

9. Dr. Vijay Kumar, Representative of Gujarat Institute of Desert Ecology
Invitees Members:

1. Shri Sujeetkumar Dongre, Chairman, Union Territory Level Expert Appraisal
Committee (UTEAC), DNH & D

2. Shri B. Mohandaas — IFS Member Secretary, UTEAC, DNH & DD

3. Shri Sanjam Singh, DANICS, - Chief Officer, Daman Municipal Council, Daman

@
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The Chairman, DDCZMA, welcomed all the Members and asked the Member
Secretary to brief the Authority on the agenda and conduct the proceedings.

Minutes of the previous meeting held on 20.01.2026 were discussed and approved
by all the Members present.

Agenda Item no.1 : To deliberate upon the matter relating to the alleged violation of
the provisions of the Coastal Regulation Zone Notification, 2011 M/s Al-Saad Terrace
building at Survey No. 50/130-H, | & K, Khariwad, Nani Daman

Background

The Authority was apprised that the Chief Officer, Daman Municipal Council (DMC), vide
letter dated 15.01.2026, sought CRZ clearance for regularisation of the building known as
"Al-Saad Terrace,” stated to have been constructed pursuant to Licence No. 21/2012-13
dated 09.11.2012 (renewed on 13.04.2016) and completed in the year 2017.

it was further placed before the Authority that a joint site inspection was carried out on
30.01.2026 by officers of DMC, PDA, Mamiatdar and City Survey Office to ascertain the
exact location of the building at Khariwad, Nani Daman. As per the inspection report, the
structure is situated within 100 metres of the High Tide Line (HTL) of the Daman Ganga
River.

It was further informed that vide letter dated 30.01.2026, the Chief Officer, DMC,
categorically informed that no CRZ clearance or permission was submitted or applied for in
respect of the said building during the process of grant of construction permission

As per the approved CZMP, 2011, the subject site falls under CRZ-1A (mangrove buffer
zone), classified as a No Development Zone (NDZ), where no construction or developmental
activity is permitted.

Accordingly, DDCZMA issued a Show Cause Notice dated 02.02.2026 under Section 5 of
the Environment (Protection) Act, 1986 read with Rule 4 of the Environment (Protection)
Rules, 1986 calling upon the project proponent to explain why action should not be taken for
undertaking prohibited construction in CRZ-1A (NDZ).

Hearing of the Project Proponent

Shri Javeduddin Z. Kazi and Shri Anand, Partner/Developer of M/s Al-Saad Builders &
Developers, appeared before the Authority and were afforded an opportunity of personal
hearing.

During the course of hearing, they submitted that they were unaware of the applicability of
the CRZ Notification, 2011 to the subject property. A written representation dated 16.02.2026
was also tendered seeking six weeks’ time to file a detailed reply. It was further stated that a
reply dated 09.02.2026 had earlier been submitted requesting withdrawal of the Show Cause

Notice.

@
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The Authority took the submissions on record; however, it observed that lack of awareness
of statutory provisions cannot be accepted as a valid defence, nor does it absolve liability for
violations committed in areas where construction is expressly prohibited under law.

Findings of the Authority

Upon hearing the Project Proponent (Shri Javeduddin Z. Kazi and Shri Anand,
Partner/Developer of M/s Al-Saad Builders & Developers) and upon examination of the
inspection report, and records placed before it, the Authority noted the following findings:

1. The subject construction is located in CRZ-IA (mangrove buffer zone), designated as
a No Development Zone (NDZ), where no construction is permissible under
paragraph 8(1)(i) of the CRZ Notification, 2011.

2. No prior CRZ clearance was obtained before commencement or completion of
construction.

3. The structure constitutes a prohibited and continuing violation of the CRZ
Notification, 2011 issued under the provisions of the Environment (Protection) Act,
1986.

4. The plea of lack of knowledge is untenable in law and cannot be accepted as a
defence against statutory non-compliance.

Decision

Accordingly, after due deliberation and in exercise of powers conferred under Section 5 of
the Environment (Protection) Act, 1986, the Authority unanimously resclved as follows:

1. A direction shall be issued to M/s Al-Saad Builders & Developers for demolition of the
unauthorized construction at Survey No. 50/130-H, | & K, Khariwad, Nani Daman,
within 15 days from receipt of the order. Failing to comply with the demolition order
by the owner within 15 days, the SDM (HQ), Daman shall implement the order and
recover the cost of demolition from the owner.

2. Environmental compensation shall be imposed upon the Project Proponent for
damage caused to the coastal ecology, to be computed in accordance with the
formula mandated by the Hon'ble National Green Tribunal.

3. The request for extension of time stands rejected in view of the admitted absence of
prior CRZ clearance and the undisputed CRZ-IA (NDZ) classification of the site.

O

Member Secretary,
Daman & Diu
Coastal Zone Management
Authority (DDCZMA)

No. DDCZMA/CRZ/V IO/AST/2025-2026/S'® Dated: |3 /02/2026

The meeting concluded with a vote of thanks to the Chair.

This is issued with the prior approval of Chairman, DDCZMA.

Copy to all concerned.
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Daman & Diu Coastal Zone Management Authority
Office of the Director - cum-Deputy Secretary,
Forest, Environment and Wildlife,

DNH & DD, Fort Area, Moti Daman-396220

No.DDCZMA/CRZNVIO/AST/2025-2026/ 59 Dated: | 2/02/2026

Subject : Direction under Section 5 of the Environment (Protection) Act, 1986 for violation
of the provisions of the Coastal Zone Notification, 2011 - reg.

WHEREAS, the Government of India has issued the Coastal Regulation Zone ( CRZ) Notification,
2011 vide S.0. No. 19(E) dated 06.01.2011 under the Environment (Protection) Act, 1986, with
the objective of conserving coastal ecology and regulating developmental activities in CRZ areas;

AND WHEREAS, the Daman & Diu Coastal Zone Management Authority (DDCZMA) is the

AND WHEREAS, a communication dated 15.01.2026 was received from the Chief Officer,
Daman Municipal Council (DMC), seeking CRZ clearance for regularisation of a structure known
as "Al-Saad Terrace” constructed at Survey No. 50/130-H, | & K, Khariwad, Nani Daman:

AND WHEREAS, a joint site inspection was conducted on 30.01 -2026 by officers of DMC, PDA,
Mamlatdar and City Survey Office to ascertain the exact location of the building at Khariwad,
Nani Daman, and the inspection report recorded that the said structure is situated within 100
metres from the High Tide Line (HTL) of the Daman Ganga River:

AND WHEREAS, vide letter dated 30.01.2026, the Chief Officer, DMC informed that no CRZ
clearance or permission was submitted or applied for in respect of the said building during the
pracess of grant of construction permission;

AND WHEREAS, as per the approved CZMP, 2011, the subject site falls under CRZ-1A
(mangrove buffer zone), classified as a No Development Zone (NDZ), where no construction or
developmental activity is permitted;

AND WHEREAS, in terms of Paragraph 8(1)(i) of the CRZ Notification, 2011, CRZ-IA areas are
designated as NDZ wherein no new construction shall be permitted:

AND WHEREAS, in view of the aforesaid statutory prohibition, no permission for construction
can be granted in such NDZ areas under the said Notification:
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AND WHEREAS, Shri Javeduddin Z. Kazi and Shri Anand, Partner/Developer of M/s Al-Saad
Builders & Developers, appeared before the Authority on 16.02.2026 and were afforded an

opportunity of personal hearing;

AND WHEREAS, during the course of the hearing, they submitted that they were unaware of the
applicability of the CRZ Notification, 2011 to the subject property and tendered a written
representation dated 16.02.2026 seeking six weeks' time to file a detailed reply; it was further
stated that a reply dated 09.02.2026 had earlier been submitted requesting withdrawal of the

Show Cause Notice:

AND WHEREAS, the Authority has taken the aforesaid submissions and written representations
on record and, upon due consideration thereof, abserved that ignorance of statutory provisions
cannot be accepted as a valid defence against statutory non-compliance; and further that the
Coastal Regulation Zone Notification, 2011 contains no provision for regularisation of
unauthiorized construction in areas classified as NDZ;

AND WHEREAS, upon affording an opportunity of personal hearing to the Project Proponent,
namely Shri Javeduddin Z. Kazi and Shri Anand, Partner/Developer of M/s Al-Saad Builders &
Developers, and upon examination of the joint site inspection report and records placed before it,
the Authority finds that the subject construction is situated within 100 metres from the High
Tide Line (HTL) of the Daman Ganga river, as well as within Mangrove Buffer Zone,
classified as CRZJA and designated as NDZ under paragraph 8(I)(i) of the CRZ
Notification, 2011, wherein no new construction is permissible; that the structure therefore
constitutes a prohibited and continuing violation of the CRZ Notification, 2011 issued under the
provisions of the Environment (Protection) Act, 1986; and that the plea of lack of knowledge of
statutory provisions is untenable in law and cannol be accepted as a defence against such
statutory non-compliance;

AND WHEREAS, the Authority is satisfied, on the basis of the material on record and after
affording due opportunity of hearing, that the violation stands established and warrants exercise
of powers under Section 5 of the Environment {Protection) Act, 1986:

AND WHEREAS. upon due deliberation and consideration of the material on record, the
Authority na‘s unanimously resolved, in exercise of powers under Section 5 of the said Act to
order demolition of the unauthorized construction, levy environmental compensation as per the
formula mandated by the Hon'ble National Green Tribunal, and reject the request for extension of

time in view of the admitted absence of prior C ;
status of the site: P RZ clearance and the undisputed CRZ-IA (NDZ)
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> Environmental Compensation: In accordance with the formula mandated by the
Hon'ble National Green Tribunal (NGT) in Paryavaran Suraksha Samiti Vs. UO! (OA
593/2017), you are directed to deposit a sum of Rs 1,01,60.000/- (Rupees One Crore
One Lakh Sixty Thousand only) as Environmental Compensation for unauthorised
construction in the Coastal Regulation Zone.

> Calculation: EC=PIXNxR xS x LF

Where,

EC is Environmental Compensation in %
Pl = Pollution Index of industrial sector

N = Number of days of violation took place
R = A factor in Rupees (Z) for EC

S = Factor for scale of operation

LF = Location factor

(50 (P1) X 4,064 (Days) X 100 (R)X 0.5 X 1 (LF)).

> The amount of Rs. 1,01,60,000/- (Rupees One Crore One Lakh Sixty Thousand only)
shall be paid via Demand Draft in favor of “Chairman, DDCZMA" within 15 days. In
case the aforesaid amount is not deposited within 2 (two) months from the date of
receipt of this Order, the same shall be recovered by the SDM (HQ), Daman, as
arrears of land revenue, in accordance with law.

FAILURE TO COMPLY with these directions shall invite penal action under the provisions of the
Environment (Protection) Act, 1986

This is issued with the prior approval of the Chairman, DDCZMA. @/
Member Secretary,
Daman & Diu Coastal Zone Management
Authority (DDCZMA)
To:

M/s Al-Saad Builders & Developers,
Survey No. 50/130-H, | & K,
Khariwad,

Nani Daman

Copy to:
1. The SDM (HQ), Daman: For immediate enforcement of demolition upon expiry of the
notice period.
2. The Superintendent of Police, Daman: To provide necessary police assistance for
effective enforcement of the above directions.
CO, DMC
PA to Chairman, DDCZMA.
5. Guard File.

badl
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CORRIGENDUM

Daman & Diu Coastal Zone Management Authority
Office of the Direclor-cum-Daputy Secrelary,
Forest, Environmenl and Wildlife,

DNH & DD, Forl Area, Moli Daman-396220

No. DDCZMA/CRZNVIOQ/ASTI2025-2026/ 6 © Dalod: 20/02/2026

Subject: Corrigendum to Order issued under Saction 5 of the Environment
(Protection) Act, 1986 for violation of the provisions of the Coastal Regulation

Zone Notification, 2011 - reg.

WHEREAS, the Daman & Diu Coastal Zone Management Authority (DDCZMA) had
issued an Order under Section 5 of the Environment (Protection) Act, 1986 bearing
No. DDCZMA/CRZ/NVIO/AST/2025-2026/59 dated 18/02/2026 (hereinafter referred lo
as “the said Order"), directing, inter alia, demolition of the unauthorized construction
known as “Al-Saad Terrace” situated at Survey No. 50/130-H, | & K, Khariwad, Nani
Daman within 15 (fifteen) days from the date of receipt of the said Order;

AND WHEREAS, the Hon'ble High Court, vide order dated 18.12.2025 passed in
Writ Petition No. 13339 of 2022 in the matter of M/s Al-Saad Builders and
Developers vs. Daman Municipal Council through its Chief Officer, has directed that
no coercive action shall be taken in respect of the notices and orders impugned in
Regular Civil Suit No. 16 of 2019 till the decision on the application for regularization
is communicated to the petitioners in writing, and has further directed that, in the
event such decision is adverse, the interim protection granted by the Court shall
continue for a period of four (4) weeks from the date of communication thereof:

AND WHEREAS, it is necessary to align the compliance period stipulated in lhe said
Order with the directions of the Hon'ble High Court;

NOW, THEREFORE, in partial modification of the said Order dated 18/02/2026, it is
hereby ordered as follows:

1. The time period granted for demolition of the unauthorized structure shall
stand modified from 15 (fifteen) days to 4 (four) weeks, which shall be
reckoned from the date of the original Order dated 18/02/2026.

2. Upon cessation of the aforesaid judicial protection and in case of continued

non-compliance, the SDM (HQ), Daman shall proceed with demolition
forthwith, without any further notice.

(-

62
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3 Al other directions contained in the sai ¢ rder dated 18/02/2028, ncludirig
directions relating to environmental compensalion, recovery proceadings and
penal consequences, shall remain unallered and in lull force and sffect

This Cornigendum is Issued in compliance with and in pursuance ol the ordar dated
18.12.2025 passed by the Hon'ble High Gourt in Wit Petition No. 13339 of 2022

This Corrigendum issues with the prior approval of the Chairman, DDCZMA.

Member Secretary
Daman & Diu Coastal Zone Management Authority (DDCZMA)

To:

M/s Al-Saad Builders & Developers
Survey No. 50/130-H, 1 & K,
Khariwad,

Nani Daman

Copy to:

1. The SDM (HQ), Daman - for enforcement strictly after expiry of the applicable
period as stated above,

2. The Superintendent of Police, Daman - for necessary police assistance, if
required.

3. CO,DMC

PA to Chairman, DDCZMA

5. Guard File

o



